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i:ho;.\\.: PUNJAB POLLUTION CONTROL BOARD
-
Zonal Office-11. E-648-B. Buck Side CICU Office. Phase-3. Focal Point. Ludhiana
t-mail: seezo2ldhppcb@yahoo.com Ph No. 0161-2670141
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To 2 A

1) The Chairman,
Bahadur Ke Textile & Knitwear Association (SPV),
C/o M/s Adinath Dyeing & Finishing Mills, Bahadurke Road,
Dyeing Complex, Ludhiana.

2) The Director,
Bahadur Ke Textile & Knitwear Association (SPV),

C/o M/s Shri lgaqﬁ e Mills, Bahadurke Road,
Dyeing Complex, LuThiana

Sub: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
as amended in 1988,

Whereas, Bahadur Ke Textile Knitwear Association (SPV for CET P)hasinstalled and
is operating the Common Effluent Treatment Plant (CETP) of capacity 15 MLD for treatment of
waste water from the cluster of textiles dyeing industries located at Bahadur Ke Road in Ludhiana

And whereas, earlier the SPV was granted consents to operate under Water
{Prevention and Control of Pollution) Act, 1974 vide no. CTOW/Renewal/LDH3/2022/18251904
dated 05.07.2022 and Air (Prevention & Control of Pollution) Act, 1981 vide no.
CTOA/Varied/LDH3/2023/ 20380901 dated 25.04.2023, to operate the CETP of capacity 15 MLD
for the treatment of effluent generated from dyeing industries located at Bahadurke Road
Ludhiana, both the consents had expired on 04.01.2023 and 31.03.2024 respectively,

And whereas, since the inception and commissioning, the $SPV of 15 MLD capacity
15 being pursued by the Board from time to time for the compliance of the provisions of
environmental laws especially the Water (Prevention and Control of Pollution) Act, 1874 by way
of issuing notices, requests, reminders and affording of opportunities of hearing before the
Competent Authority. The officers of the Board are also carrying out the monthly monitoring of
the Common Lffluent Treatment Plant since the commissioning of the CETP.

And whereas, the SPV, BKTKA was given personal hearing before the Chairman o
the Board on 16.06.2023 u/s 33-A of Water (Prevention & Control of Pollution) Act, 19/4 as
amended in 1988 far non-achievement of effluent discharge standards at final gutler of CEI1P 1%
MLD After hearing the representations of the SPV and the officers of the Board and considering
the relevant facts of the case, the Chairman of the Board has decided as under: !
1. 5PV shall submit a time bound proposal for up-gradation and augmentation of the CFIP
along with PERT Chart so as to achieve the prescribed standards as voll as the standards a
mentioned in the DPR appraised at the time of approval of financial aid received from th
Government for this CETP, within 30 days.
5PV shall submit a time bound proposal for 2nd Phase of up-gradation of CETP to 7LD aiong

NS

with PERT Chart as per the condition of Environmental Clearance granted by MoEF&CC,
within 30 days.

(o5}

SPV shall take all necessary measures to reduce the concentration of various pollutants at
source including pretreatment in the member units wherever required so as to meet with
inlet standards of DR at CETP and issue necessary directions to this effect to the member
units.

4. Till the up-gradation of CETP, SPV shall operate the existing CETP with best of its ability,

Environmehtal Engineer
Punjab Pollution Control Boar
Regional Office-111, Ludhiana
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adequately and efficiently so as to achieve the prescribed standards,
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SPV snall alse work on the removal of <olour at the final outlet of the CETP teo achieve the
desired standards as well as to the visual satisfaction.
6. SPV shall submit the performance bani: guarantee of remaining amount after deduction of
the EC'i.e. (2,40,00000- 77,62,500 = 1,62,37,500) of a3. 1, 62.37,5 500/-, within 15 days
/. SPVshall get instailed SCADA enabled fiow maters with ali the member units at intake supply
{submersible pumps / MC supply / ciher sources) having connectivity with the Online
Monitoring System of CETP and access to Punjab Follution Control Board, within one month
to ensure that no bve-pass of effiuents is being operated by them. Till the installation of
online meters. the industry shail musi Bave FMFE o irechanical meter at intake supply for
which record s to be maintained on day {0 day basis.
8. 8PV shall provide fiow meter, CCTV camaras and Onlie Monitoring Mechanism at its final
outiet leading to Buddha Nallah_ within one month
9. Fnvironmental Compensation for the period of 20.04 2022 to 11.05 2023 (date of ias
sampling) shali be imposed on the 3P for not operating the CET properlyv and effiéi'entry
re »ultmg nnon-achievement of results Regional Cffice-3, Ludhiana to calculate the amount
of Environmental Compensation and obtain necessary approvals.
10. Legal action against the SPV (CETP 15 MLD, Bahadur K2 Road, Ludhiana) and its Directors
{M/s Bahadur Ke Textile & Knitwear Axzaciation [SPV) as well as CETP operator be initiatedd
i the Competent Court of Jurisdiction. ‘
Arnd whereas, the SPV ha. aot complied with the decisions of the hearing
maontioned above from serial no.1 to seral ne. 06 as the SPY hac neither submitted any proposal
to adopt ZLD nor submitted bank guarantes of remaining amount atter deduction of the EC
And wheraas, the CETP of cepacity 15 M1 D installed at Bahadurke Road, Ludhiana
for the treatment of effluent generatad from the dyeing industries of Bahadurke cluster 1s fully
aperaii(;nal since July 2020 and CETP is being regularly monitored by the Board on menthiv basis
The CETP has failed to achieve the stringen! discharge standards prescribed by the Board for the
CETP since its commissioning.
And whereas, the SPV ha aophed for renewal of consent to operate under Water
(Prevention and Control of Pollution) Act, 1974 and Air (Pravention and Control of Pollutian) Act,
1981 and accordingly, CETP 15 MLD was visited by officer of the Board on 11.04.2024 and it was
observed as under:
i CETP was in operation for the treatment of effluent gencrated from the member dyeing
industries. DAF was also in line and apzrational.
CETO had recently added 03 new siudoe de-watering imachines alongwith 02 existing sludpe
zentrifuge pumps and these newly instalad 03 machines wera in operation and existing 07
wera in sra.ﬁdby mode.
3 The recantly added 01 wood fired boiter of capacity C1TPH with cyclone separator as an
APCD alongwith steam paddler d-ier was alse in operation
4 During visit effluent was collected and sent to the Board's lat for analysis, as per the analysis
report CETP is achieving the discharge standards prescribed by the MoEF&CC except cne
parameter i.e. TDS but it has faiied to achieve stringent discharge standards prescrived oy
the Board.
CETP is complying with the provisions of the Air (Prevention & Control of Pollut‘un) Ack,
1981.

v

And whe eas, the SPV has faled to comply with the decisions taken during the
personal hearing dated 16.05.2023 and te achieve stringent effluent discharge standards. Thus,
the SPV was found violating the provisions of the Water (Prevention & Control of Pollgtg)\n, Act
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And whereas, the SPV was granted Environmental Clearance vide MoEF&&
dated 08 12.2014 for the estabiishment of CETP based on Zerc Liquid Discharge (ZLD). Thereafter
a follow up meeting of Appraisal Committee on CCTP was held in the MoEF&CC on 03.03.2016
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and during the meeting it was decided that the SPV shall install CETP based on conventional
treatment method in 1st phase and may adopt ZLD in 2nd phase. Minutes of the said meeting
were issued vide MoEF&CC letter dated 18.03.2016, but the SPV has not submitted any proposal
till date to adopt 2nd phase i.e. ZLD.
And whereas, the SPV has filed appeals before the Appellate Authority-cum-
Secretary to Government of Punjab, Department of Science Technology and Environment against
following decisions of the Board:
1. Imposition of EC amounting to Rs. 01 crore to the SPV vide minutes of meeting dated
08.10.2021.
2. Imposition of EC amounting to Rs. 77.625 Lacs to the SPV vide Board's no. 335 dated
4.10.2022
3. Against the decision of the Board to obtain Performance Bank Guarantee of Rs. 2.4 Crores
from the SPV.
And whereas, however, above appeals filed by the SPV were decided and

dismissed by the Appellate Authority-cum-Secretary to Government of Punjab, Department of
Science, Technology and Environment vide orders dated 20.05.2024.

Environmental Compensation (EC) amounting to Rs.1 crore has already been
deposited by the SPV and EC amounting to Rs.77.625 lacs has been recovered from the amount
of performance bank guarantee of Rs. 2.4 crore earlier subniitted by the SPV However, the SPV
has not submitted performance bank guarantee of remaining amount after deduction of the EC
amounting to Rs. 77.625 Lac by the Board i.e. (2,40,00000 - 77,62,500 = 1,62,37,500) till date.
The appeal filed by the SPV against this BG has already been dismissed by the Appellate Autharity

And whereas, the SPV is not complying with the decisions of the Competent

Authaority.

And whereas, show cause notice for refusal of consent to operate under the Water 1
(Prevention & Control of Pollution) Act, 1974 was issued to the SPV with an opportunity of
personal hearing before the Chairman of the Board on 09.07.2024 postponed to 12 07.2024,
postponed to 16.07.2024 and postponed to 23.07.2024. No one on behalf of SPV attended the
hearing. Considering the request of the SPV, the hearing was further postponed to 09.08.2024
However, no ane on hehall of SPV again attended the hearing on 09.08.2024.

And whereas, keeping in view the act and conduct of the SPV, it was abserved that
the SPV is not serious about resolving the issues / violations reporied un part of the CETP and
SPV s not attending the hearing being afforded by the Board to avoid th» implementation of the ;
provisions of Environmental Laws. After considering all the aspects of the case, the Chairman of
the Board decided to proceed ex-parte and has taken the following decisions:

1. The consent to operate applied by the SPV under the Water (Prevention & Cantrol of
Pollution) Act, 1974 be refused as ex-parte decision.

2. Notice to issue directions u/s 33-A of the Water Act, 1974 to take measures to control
the pollution generated by the CETP, which may include taking legal action against the
responsible persons of the SPV, to stop the transaction of the bank account of SPV with
immediate effect, to impose the appropriate Environmental Compensation based on
polluter pays principle and to upgrade the existing CETP to the ZLD, be issued to the SPV
alongwith an opportunity of personal hearing before the Chairman of the Board.

And whereas, the proceedings were conveyed to the SPV vide Board’s letter no.
5336-37 dated 29.08.2024.

And whereas, in compliance to the decisions of hearing the consent to operate
under the Water (Prevention & Control of Pollution) Act, 1974 was refused %ﬂqir&n!ne al Fnrﬁneer
CTOW/Renewal/LDH3/2024/ 25302219 dated 30.08.2024. Punjab Pollutioh Control Boar

And whereas, in compliance, of - directions of the Central Monitoring Clmgimed Office-111, Ludhiana
{CMC), CPCB has carried out inspection and rhomtormg of the Buddha Nallah and River Sutlej on
02.04.2024. The CPCB has also carried out inspection of 04 CETPS located at Ludhiana on
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22.04,2024 and 1ssved directions u/s 18{ 1)) of the Wialer [Preventiop and Control of Poliution:
Act, 1974 regarding non-compliance of faur O TPs of Ludhicna The CETP of capacity 15 MLD was
visited by the team of CPCR and following cheervations waere made: :
1. During the visit on 22.04.2024, the CETP was found operational with the flow rate of
11.26 MLD. The CETP receives effluent through dedicated underercund b;peline ard the

treatment s based on Sequential 5=ich Reactor (SBR) technology. it was informed that

the CETP i1s discharging the treated eifluent into Buddha Naliah {which meets River

Sutlej) through undergrolund pipeline from the CETP. However, as per EC issuyed by
MoEF&CC on 08.12.2014, the CET? is required to establish a Zerc Liquid Discharge
system. :

The consent under the Air Act, 1981 is vanid upio 31.03 2025 for the operation of 15 ML™

CETE However, the consent under the Water Aci 1974 was valid il 04.01 2023 and the

Authorization under the Hazardous ang Gther VWasies (Management & Transhoundar

Movement) Rules, 2016 was vahd Gl 04 10,2022 for which the CETP has applied for

renewal to PPCE.

2. During visit, it was informed to the team what 36 Dveing/Printing/washing units had
obtained membership from CETP ann: connected to the CETP.

4. Grab samples were collected from tihe CETP during monitoring. The analysis results of
sample collected frem CETP outlet reveais thats R OD: 243 mg/l (Standard: 30 mg/!),
COD: 587 mg/l (Standard: 250 mg/l}, Chloride: 1904 mg/! {Standard: 1000 mg/i) and
sulphide: 16 mg/! (Standard: 2 mg/l} exceeds the notified effluent discharge standards
for CFTP. Remaining monitored parazmaterswere found within the prescribed standards

5 Further, the grab samples ware caliccted from the seauentia: Batch Reactor (SBR) tank

for MLSS & MLYSS. The sample analysis resulis coveals that the concentration of MLSS

2639 mg/! (Decigned value: 4840 mg/l} and concentration MiVSS: 1179 mg/! (Designed

value: 3872 my/l) are iess than ihe wesigned valuos, which indicates the poor operation

of the SBR.

fhe CETP has installed Online Contious Effinent Monitoring System (OCEMS! at rre

final outlet of treatad effluent for the parametars pit, 1SS, COD, BOD with connectiviiy

(4]

to PPCB & CPCB servers. During the visit, the OCEMS was found operational and variation
in OCEMS reading compared with the monitored results was also reported which
indicates the improper working / vaiidation / catibration of CCEMS system,

7. During the wisit, it was observed that the CETP has provided sludge storage facility and
obtained membership from ivl/s Re-sustainahitity Limited (M/s Ramky Enviro Engineers
Limited) for disposal of sludge. Tha CETP had dispesed 602.585 MT Sludge during the
period of 02.04.2023 to 31.03.2024. through TSDF

And whereas. the SPV it wnlating the prowvisions of the Water (Prevention &

Control of Pollution) Act, 1874

And whereas, Enviroamental bngineer, Zonai Office-2, Ludhiana brought out that
in light of deficiencies as chserved by CPLR in operatian of the CETPs of Ludhiana installed for
dyeing units on its visit on 22.04.2024, the Tentral Pollution Control Board has issued directions
ufs 18/1(b) of the Water (Prevention & Control of Puilution) Act, 1974 vide letter dated

12.08.2024 to take appropriate action including imposing Environmental Compensation and to

ensure that the CETP is operated ensuring:

a) Operation/ augmentation of the treatment system, appropriately, so as to meet the
prescribed discharge standards and to comply with the disposal condition menticned in the
Environmental Clearance by MoEF&CC dated 03.05.2013 and 08.12.2014 in the aforesaid 40
MLD, 50 MLD & 15 MLD CETPs. Further, to stop discharging of treated effluent into Buddha
Nallah from 50 MLD, 40 MLD & 15 MLD CETPs.

Eny onmentai Engineer ;
Punjab Pollution Control Boar R

Regional Office-I11, Ludhiuna
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b) Withvalid consent under the Water Act, 1974/ Authorization under the Hazardous and Other
Wastes (Management & Transboundary Movement) Rules, 2016 form PPCB and comply with
all the conditions mentioned thereof.

c) ‘Undertaking regular calibration, maintenance and validation of the OCEMS analysers as per
standard operating procedures/recommendations of the suppliers, so as to ensure
generation of continuous & reliable data.

And whereas, Punjab Pollution Control Board was further directed by Central
Pollution Control Board as under:

a. To prescribe disposal condition to respective CETPs in accordance with the Environmental
Clearance by MoEF&CC dated 03.05.2013 & 08.12.2014.

b. To prescribe inlet standards for CETP in accordance to the CETP notification dated
01.01.2016.

c. To regularly undertake verification of member industries of the CETP for ensuring proper
operation of PETP/ETP by individual member industry.

And whereas, notice to issue directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1988 was issued to the SPV with an opportunily of
personal hearing before Chairman of the Board on 13.09.2024 postponed to 18.09.2024.

And whereas, Sh. Lalit Jain, Director of the SPV (CETP of 15 MLD) alongwith Sh. 1K
Kapila, Advocate, Hon'ble Supreme Court of India attended the hearing and submitted a written
reply which was taken on record. The representatives stated that although the EC was obtained
by the SPV for ZLD based treatment but later on the project was conceived on the SBR based
secondary level treatment. The representatives further contended that other two CETPs of 40
MLD & 50 MLD capacity were duly sanctioned without any condition / requirement for ZLD leve!
treatment. Regarding the submission of Bank Guarantee as per decision of personal hearing
afforded to the SPV by Chairman of the Board on 16.06.2023, the representatives informed that
the SPV has challenged the said decision by way of filing appeal before the Appellate Authority
and the decision is pending. The representatives disagreed with the technical observations as
reparted by the CPCB and did not find the same acceptable to the SPV and insisted not to penalize
the 5PV on the basis of the said report. The representatives further informed hat the SPV has
applied for obtaining the consent to operate under the Water {(Prevention & Control of Pollution)

Act, 1974 with the Board.

And whereas, during hearing, it was observed by the Competent Authority that
the SPV has been constantly pursued by the Board to submit proposal for upgradation of the ;
CETP to ZLD technology in consonance with the EC conditions and thus not to discharge its
effluent intu the Buddha Nallah. However, the SPV has not taken any step in this direction. The
Ludhiana city has been declared as critically polluted area due to various reasons and one of the
reasons is the activities of the industrial units in violation of the environmental norms Though
the Board has imposed EC and performance Bank Guarantee but the SPV is still violating the
provisions of the Water (Prevention and Control of Pollution) Act, 1974,

And whereas, the representatives of the SPV could not give any satisfactory reply
to the ohservations raised during the hearing.

And whereas, after detailed deliberations and hearing the representatives of SPV, |
officers of the Board and taking into consideration various factors including the seriousness of
the issue, the Chairman of the Board observed that the objective to restrain the discharge of
effluent into Budha Nallah cannot be achieved excepl with the issuance of directions. It is a fit '
case to invoke the provisions of section 33-A of the Water (Prevention and Control of Pollution)
Act, 1974 for issuance of suitable directions to the SPV operating the CETP of 15 MLD capacity at
Bahadurke Road, Ludhiana. Hence, the Chairman of the Board in exercise of the powers
conferred u/s 33-A of the Water \Preventlon a'_ E&ntrol of Pollution) Act, 1974 decided to issue
the following directions to the SPV of CETP of 15 MLD capacity: Environmental En zimeer

Punjab Pollution Controj Boar
Regional Office-111, Ludhiana
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1. the 5PV shall ensure that-the Operr-'.m / augmentation c‘ treatment system of CUTR i .

;!;:;1ro;{riazaa'y made, <0ds to meet with the nresrnbed dise mamo standards and to >
with the disposal -condltmnsl mentioned in the En-/.. nmental Clearance grantea by the
iMinistry of L nvirgiiment, Forest and Ciimate Change datad 08.17.2014
The SPV shall immediately stop the discharge of effluent from the CFTP af 157
ipacity into Buddha Maiiah or any other surface water body. i
And whereas, the proceedings of the hearing were conveyed to the indust =
an £798.99 dated 25.08.2024. :
New, therefore, the Competent Authority of the Punjab Poltution ContealAc,
i exercise af the powers conferred upon it u/s 33-A of tie Waler (Frevention & Ldeere! o
Poliution} Act. 1974 as amended in 1988, issues the following directions ' R

1 That, the SPY shall meet with the prescribed discharge standards anc tn comoly wit

disposz < anditions mentioned in the Fnviconmentat Clearance goantec by the Min
Envircnment, Forest and Climate Change cated 03.05.2013 :

That, the SPY shall immediately stop the discharge of effluent from the CETP of &
capacity into Buddha Naliah or any othar surface water Couy. :

: in case of failure to compiy with the ahove said diractions yoo are lable for acn

LAl et the Water (Prevention and Control of Poilution) Act 1374 as amended in 1985

| \"1L ),“\\

0( H‘(’l.f}"ﬁ enaft es
Puniat Fatlition l'un-l M Board

“eis 5(5(‘% Dated ,Q iokkt 129

A copy of Uie above is forwarded to the Environmentai Lngineer, Puriab Poll
cantrol Board, Sepgiona’ Gifice-3, Ludhiana for inforimation and necessary action. He 5 alis
direcved o culinnt report regarding effective compliance of above said direction:, weithin 3 o0
positively.

i o/ For arﬁ- 1!)-11-«{[] ot

éunc.,b Poliution Contia! Soars

Envirofmental Engineer
| Punjab Pollution Control Boan
i Regional Office-1IL, Ludhiana
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Annexure-lll
Ly ) weeter e faEmr a g
'f“ kD) s E._M h’ % /4._, e CENTRAL POLLUTION CONTROL BOARD
RETS SAPITTIE
\ (/ Lifestyle lor I walirtuy, @ qE e uftads ware, WA wiEn
7~ Environimeid PR e e MIHISTRY OF CHVINOHMENT, FONESY & CLIMATE CHANGE, GOVT. OF INDI2

_Speed Post
CPCBAPC-VIUCITY1 .utllli:mn/./ NatedH.08.2024
Z9A\ L gt
To

Vhe Member Seeretary

Punjab Pollution Control Board
Vatavaran Bhawan, Nabha Road
Patiala Punjab

Subject:  Dircetions auder section (D) of the Wiater (Prevention and Control of
Pollution) Act, 1974 veparding non-compliance s¥atus uf four CETPs
wamely AL d0 MLD CETP- near Centeal Jail, Tajpur Road (Foenl Point
Module), Ludhinan, Pungab, B, S0 M0 CETP Fajpor-Rahon Road
Chuster, Lanthinnn, near Contrat Jail, Taipuy Road, Ladliann, Panjab, O
1S MLD CETP- Bahadurke Rond, Ludbiann, Punjab sad D 500 KLD
CETP, Plat No, D-260-261, Phase-VIH1, Faeal Point, Lodhizna, Panjab,

WHEREAS, amoengst others, under Scetion 17 ol the Water (Frovention & Control ol
Pollution) Act, 1974, one af the functions ol the Stae Pollintion Control Boacd (SPCB), (or
Pollntion Control Commitiee far Unian Territories) conslilied under the Water (Prevention
& Contial ol Pollution) Act, 1974 is to plan o comprehensive progranmme [or prevention,
conltrol or abatement of pollution ol streais andwvells loeated in the State and (o sccure the

execution therefore; and

VAHEEREAS, amongst others, uncder Scetion 16 ol e MWater (Pvevention & Control of
Pollntion) Act, 1974 and the At (Prevention and Conteal of Palluton) Act, [OR1, one ol the
fumctions of the Central Pollution Contral Doswed (CPCIY, canstinnied vnder the Waler
(I'revention & Control of Pallution) Act, 1974 is 10 eoortinate activitics ol the State
Pallution Cantrol Boards and Pollution Canteal Committees and 10 provide 1echnical

assistanee and guidance to SPCRs/PCCx: nnd

WHEREFAS, amongst others, under Section 16 ol the Waler (Prevention & Contrel of
Pallution) Act, 1974, ane of the funciions of the Cenieal Pollution Control Roard (CPCE),
i5 to promote cleanliness of strerms and wells in different arcas ol ihe State; and

WIHEKEAS, the Central Governmenl has notified the standards [or dixcharge of
environmental pollntants from various cateeories ofindostres, Commeon EiTuent Treatment
Plants (CLETPs) and Sewage Trentment Plants (5105 under the Cuviconment (Protection)

Act, 1986 and the rules framed there under: and

_ ¢ Envirorinental Engineer
b RN D\// . Puniab Pollution Control Boar

R LOEG a1l paals
‘\LLI\Illﬂl AN A Y BN 29 I THET T

by viaw! uat 3T TR, faeeii-110032
\ Parivesh Bhawan, Easl Arfjun Magar, New Dethi - 110032
AT/ Tel: 43102030, 22305792, AU/ Websile : www.cpbe.nic.in
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WHEREAS, there is a need to inculeate the habit of seil~manitoring within the CETPs for
complying with the prescribed standards and this can be achicved by installing Online
Cantinuous Eftluent Monitoring System (OCEMS); and

WHEREAS, four CETPs namely (i) CETP - 40 MLD near Central Jail, Tajpur Road (Focal
Point Module), Ludhiana, Punjab, (ii) CETP - 50 MLD Tajpur-Rahon Read Cluster,
Ludhiana, near Central Jail, Tajpur Road, Ludhiana. Punjab. (iiiy CETP - 15 MLD
Buhadurke Road, Ludhiana, Punjab and (iv) CETP - 500 KL.D CETP, Plot No. D-260-261,
Phase-VIII, Focal Point, Ludhiana, Punjab were inspected by CPCB officials along with
officials of Funjab PCB during 22.04.2024 and 23.04.2024 based on the communication of
the Central Monitoring Committes (CMC) with CPCB. Following major observations were
made:

A. CETP - 40 MLD, near Ceuntral Jail, Tajpur Road (Focal Paint Module),
Ludhiana, Punjab (herein after referred as CETP):

[. During the visit on 22,04.2024, the CETP was found operational with the flow rate
of 29 MLD. The CETP receives effluent through dedicated underground pipeline
and the treatment is based on Sequential Baich Reacior (SBR) technology. It was
informed that the CETP 1s discharging the treated efTluent into Budha Nallah (which
meets River Sutlej) through underground pipeline from CETP. However, as per the
Environmental Clearance (EC) issued by MoEF&CC to the CETP dated 03.05.2013,
“the treated wastewater will be used for irrigation” and it is also mentioned in the
special terms & conditions that. “There shall be no discharge into Budha Nallaly”

Il.  The consent under the Air Act, 1981 is valid upto 29.12.2024 and the Authorization
under the Hazardous and Other Wastes (Management & Transboundary Moverment)
Rules, 2016 is valid upto 19.12.2024 for the operation of 40 MLD CETP. However,
the consent under the Water Act, 1974 was valid till 15.05.2023. The CETP has
applied for renewal of consent to PPCB on 07.09.2023.

[Il. [t was reported that 72 Dyeing and Printing units have obtained membership from
CETP. It was also informed by the CETP operator that inlet norms for CETP is not
prescribed in the consent.

IV." Grab samples were collected from the CETP during monitoring. The analysis result
of samples collected from CETP outlet reveals that BOD:54 mg/l (Standard: 30
mg/l), COD:262 mg/l (Standard:250 mg/l), Chloride:2284 mg/l (Standard: 1000
mg/l)) and Sulphide:2.4 mg/L (Standard: 2 mg/l) exceeds the notified efMuent
discharge standards for CETP. Remaining monitored parameters are within the
prescribed standards.

Envifonitjenta Engineer
Punjab Pollttion Control Boar
Regional Office-111. Ludhiana
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Envir i Engi
s c'n ntai Engineer
12b PoHutlon Control Boap

Regipnal Office-111. Ludhiana

Grab sample were also collected from the Sequential Batch Reactor (SBR) tank for
MLSS & MLVSS. The analysis result reveals that the concentration of MLSS: 4661
mg/l (Designed range: 5000-7000 mg/l) and concentration of MLVSS: 3000 mg/l
(Designed range: 3500-4200 mg/l) are less than the designed range, which indicates
the poor operation of the SBR.

The CETP has installed Online Continuous Effluent Monitoring System (OCEMS)
at the final outlet of treated effluent for the parameters- pH, TSS, COD, BOD with
connectivity to PPCB & CPCB servers. During the visit, the QCEMS was found
operational and variation in OCEMS reading compared with the monitored results

was also reported which indicates the improper working / validation / calibration of
OCEMS system.

The CETP has provided sludge storage facility and obtained membership from M/s
Re-sustainability Limited (M/s Ramky Enviro Engineers Limited). The CETP had
disposed 3517.235 MT sludge (as per the log book records) during the year 2023-
24,

. CETP - 50 MLD, Tajpur-Rahon Road Cluster, Ludhizna, near Central Jail,

Tajpur Road, Ludhiana, Punjab.

During the visit on 22.04.2024, the CETP was found operational with the flow rate
of 46 MLD. The CETP receives effluent through dedicated underground pipeline
and the treatment is based on Sequential Baich Reactor (SBR) technology. It was
informed that as per the consent, the CETP is permitted to discharge the treated
effluent into Budha Nallah (which meets River Sutlej) through underground pipeline
from CETP. However, as per the EC issued by MoEF&CC to the CETP dated
03.05.2013, "the treated wastewaler will be used for irrigation" and it is also
mentioned in the special terms & conditions that, “There shall bz no discharge into

Budha Nallah™.

The consent under the Air Act, 1981 is valid upto 31.03.2026 for the operation of 50
MLD CETP. However, the Authorization under the Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 was valid till 04.12.2023
and the consent under the Water Act, 1974 was valid til] 22.08.2023. The CETP has
applied for renewal of consent and authorization to PPCB on 31.08.2023.

It was reported that 110 Dyeing and Printing units have obtained membership from
CETP. It was also informed by the CETP operator that inlet norms for CETP is not

prescribed in the consent,

Grab samples were collected from the CETP during monitoring. The analysis result
of samples collected from CETP outlet reveals that BOD: 128 mg/l (Standard: 30
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mg/l), COD: 382 mg/l (Standars. 230 me/l) and Chioride: 1713 my/l { Standard: 1005
mg/l) exceeds the notified effluent discharze standards for CETP. Remaining
monitored parameters are within the preseribed siandards.

Grab sample were also coliected from the Sequertial Batch Reactor (SBR) tank for
MLSS & MLVSS. The analysts result reveals that the concentration of MLSS: 300
mg/l (Designed value: 5000 mg/!j and concantratizn of MLVSS: 215 mg/l (Designed
value: 4000 mg/l) are less than the designed values, which indicates the pocr
operation of the SBR.

The CETP has installed Online Continuous Effluent Monitoring System (OCEMS)
at the final outlet of treated wastewater for the parameters- pH, TSS, COD, BOD
with connectivity to PPCB & CPCB servers. During the visit, the OCEMS was feund
operational and variatior. in OCEMS reading compared with the monitored results
was also reported which indicates the improper working / validation / calibration of
OCEMS system,

During the visit, it was observed that the CETP has provided s'udge storage facility
and oblained membership fram MJ/s Re-sustainabiliiy Limited (M/s Ramky Enviro
Engineers Limited) for disposal of sludge. The CETP had disposed 1597.20 MT
sludge during the year 2023-24 through TSDFand further, as per log book records,
about 173 MT was stored i the premises.

C. CETP - 15 MLD CETP- Bahadurke Road, Ludhiana. Punjab.

i

1.

During the visit on 22.04.2024, the CETP was found operahonal with the flow rate
0f 11.26 MLD. The CETP receives efliuent through dedicated underground pipeline
and the treatment is based on Sequential Batch Reactor (SBR) technology. It was
informed that the CETP is discharging the treated effluent into Budha Nallah (which
meets River Sutlej) through underground pipeline from the CETP, However, as per
EC issued by MoEF&CC on 08.12.2014, the CETP is required 1o establish a Zsro
Liquid Discharge system.

The consent under the Air Act, 1981 is valid upto 31.03.2025 for the operation of 15
MLD CETP. However, the consent under the Water Act, 1974 was valid till
04.01.2023 and the Authorization under the Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 was valid till 04.10.2022
for which the CETP has applied for renewal to PPCB.

It was reported that 36 Dyeing/Printing/washing units have obtained membership
from CETP and connected to thie CETP at the time of visit. It was also informed by
the CETP operator that inlet norms for CETP is not prescribed in the consent.

3 Environmehtai Engineer

Punjab Pollution Control Boar

Regional Office.11"

P

336

24




337

V1.

VIl

11,

Enyir nirenta)
Pun‘;.ab Pollution C
Revional Office-1;

11

Grab samples were collected from the CETP during monitoring. The analysis results
of sample collected from CETP outlet reveals that BOD: 243 mg/l (Standard: 30
mg/l), COD: 587 mg/l (Standard: 250 mg/l), Chloride: 1904 mg/l (Standard: 1000
mg/l) and Sulphide: 16 mg/l (Standard: 2 mg/l) exceeds the notified effluent
discharge standards for CETP. Remaining monitored parameters are within the
prescribed standards.

Grab samples were collected from the Sequential Batch Reactor (SBR) tank for
MLSS & MLVSS. The sample analysis results reveals that the concentration of
MLSS: 2639 mg/l (Designed value: 4840 mg/l) and concentration MLVSS: 1179
mg/l (Designed value: 3872 mg/l) are less than the designed values, which indicates
the poor operation of the SBR. :

The CETP has installed Online Continuous Effluent Monitoring System (OCEMS)
at the final outlet of treated efTluent for the parameters- pH, TSS, COD, BOD with
connectivity to PPCB & CPCB servers. During the visit, the OCEMS was found
operational and variation in OCEMS reading compared with the monitored results
was also reported which indicates the improper working / validation / calibration of
OCEMS system.

During the visit, it was observed that the CETP has provided sludge storage facility
and obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro
Engineers Limited) for disposal of sludge. The CETP had disposed 602.685 MT
sludge during the period of 02.04.2023 10 31.03.2024, through TSDF.

. CETP - 500 KLD CETP, Plot No. D-260-261, Phase-VIII, Focal Point,

Ludhiana, Punjab.

During the visit on 23.04.2024, the CETP was found operzational with the flow rate
of 450 KLD. Itis informed that the CETP receives effluent through dedicated tankers
from member units through vehicles (56 in number) equipped with GPS system for
carrying effluent. The CETP comprised of physico-chemical process followed by
filtration, two stage Reverse Osmosis (RO) followed by evaporator to achieve ZLD
as per the consent and EC condition.

The Air consent is valid upto 30.06.2028 and the Water consent is valid upto
30.06.2027 for the operation of 500 KLD CETP. However, the Authorization under
the Hazardous and Other Wastes (Management & Transboundary Movement) Rules,
2016 was valid till 16.06.2021. It was informed that the CETP has applied for
renewal of authorization to PPCB on 01.10.2021.

It was reported that 1613 Elecrroplating industries / Metal Surface Treatment units

have obtained membership from CETP and connected to the CETP at the time of

Engineer
ntrol Bogr
I. Ludhiana

Scanoed vith CamScanner
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visit. 1t was alsa informed by the CETP operator that inlet norms for CETP is not
prescribed in the consent.

IV.  On the day of visit, it was observed that the llow meters are installed at RO Feed,
RO Reject, Evaporators Vessels feed and Evaporator concentrate. It was reported
that the CETP have not installed differential pressure gauge system at Cation-Anion
and Carbon filter systemis which can be used to indicate the choking/scaling of
filtration system,

V. During the visit, grab samples were collected from the RO outlet of CETP. The
analysis result reveals that treated effluent is complying with the notified discharge
standards. Discharge of effizent fiom the CETP premises was not observad during
visit. It is reported that treated efMuent (RO Permeate and Condensate) is used for
cooling tower makeup water, planiation, gardening, walering to MC parks, DC
office, NH-95, construction work. The CETP has also made agreement with M/s
Vardhman Special Steels Limiied C-58, Focal point Phase-3, Ludhiana, to take 100
KLD treated effluent through tankers for using in different purpose as per
requirement. Furthermore, the CETP operator has maintained the records of the
treated effluent taken by the users for gardening, construction activities & industrial
use and others. The CETP has established an Environmental laboratory.

VI.  The CETP has installed OCEMS (Electromagnetic flow meter, PTZ camera) at the
final outlet / RO permeate which is connected 1o CPCB/PPCB portal in compliance
of CPCB directions.

VIL.  The CETP has installed 05 KLD STP with Moving Bed Biolilm Reactor (MBBR)
for treatment of domestic wastewater.

AND, NOW, THEREFORE, in exercise of powers conferred under section 18(1) (b) of
the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention and control of
pollution) Act, 1981, Punjab Pollution Control Board (PPCB) is hereby directed to take
appropriate action including imposing environmental compensation and to ensure that
CETPs are operated ensuring.

a. Operation/augmentation of the (reatment sysiem, appropriately, so as to meet the
prescribed discharge standards and to comply with the disposal condition mentioned
in the Environmental clearance by MoEF & CC dated 03.05.2013 and 08.12.2014 in
the aforesaid 40 MLD, 50 MLD and 15 MLD CETPs. Further, to stop discharging
of treated effluent into Buddha Nallah from the 50 MLD CETP, 40 MLD CETP and
15 MLD CETPs.

Envirdningnta: Engineer
Punjab Pollution Control Boar
2 Regional Office- 111. Ludhiana

Scannea with CamrScanner
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b. With valid consent under the Water Act-1974 / Authorization under the Hazardous
and Other Wastes (Management & Transboundary Movement) Rules, 2016 from
PPCB and comply with all the conditions mentioned thereof.

¢. Undertaking regular calibration, maintenance and validation of the OCEMS
analysers as per standard operating procedures/recommendations of the suppliers, so
as to ensure generalion of continuous & reliable data.

Further, PPCB is also hereby directed:

a. To prescribe disposal condition to respective CETPs in accordance with the
Environmental clearance by MoEF&CC dated 03.03.2013 and 08.12.2014,

b. To prescribe the inlet standard for CETP in accordance to the CETP notification
dated 01.01.2016.

¢. To regularly undertake verification of member industries of the CETP for ensuring
proper operation of PETP/ETP by individual member industry.

The action taken by PPCB be intimated to CPCB within 15 days of receipt of these
«directions,

(Bharat Kumar Sharma)
“Member Secretary

Copy to:

1. The Chairman
Punjab Pollution Control Board
Vatavaran Bhawan, Nabha Road
Patiala Punjab

for information, please.

2. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change,

Prithvi Wing, 2™ Floor, Indira Paryavaran
Bhawan, Jor Bagh Road,
New Delhi-110 003,

for information, please.

Envifonifentai Engineer
Punjab Pollétion Control Boap
Regional Office-111, Ludhiana ¢

P % §
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The Regional Director {Chandigurh) ¢ for Toliow-up, please
Central Pollution Control Bonred

BENL Telephone Exchange, 2" Floor

Sector - 49C, Chandigach - 160047

Divisional Head, WQM-1, 3 for information, please,
CPCB, Delhi

Divisional Hend, 1PC-VI, : for information, please.
CPCR, Delhi

Divisionnl Ticad, IT : for uploading on CPCH
CPCB, Delhi wehsite, please,

: : Bharat Kumar Sharma)
EnvirBniffentai Engineer : '
Punjab Poll&tion Control Boar
Regional Office-111, Ludhiana
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“wm@s  PUNJAB POLLUTION CONTROL BOARD 7/ .»
R g ‘
Zonal Othice-11 B-048-13. Back Side CICU Office, Phase-3, Focal Point, Ludhiana
L-mail: seezo2ldhppcb@yahoo.com PhNo. 0161-267011 4
No. PPCB/SEE/Z0-2/LDH/2024/.5.4.98-99 Regd. ' Dated .a2.5]093Y
lo
1) The Chairman,
Bahadur Ke Textile & Knitwear Association (SPV),
/o M/s Adinath Dyeing & Finishing Mills, Bahadurke Road,
Dyeing Complex, Ludhiana.
2 The Sirecor,
Bahadur Ko Textile & Knilwear Association (5PV),
C/o M /s Shri Bataji Finishing Mills, Babadurke Road,
Dyemg Complex, Ludhiana.
Sy Proceedings of the personal hearing given by Chairman of the Board on 18.09.2024

w.rt notice to issue directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended in 1988.

The foilowing were present:

On behalf of PPCB

£r. G S Majithia, Member Secretary
Pardeep Gupta, CEE, Ludhiana

powudaean S

an ookl 202, btudhiana
Ero Mkl Gupta, EE, 702, Vudinana
Qv behalf of SPV

St talit Jamn, Director

she LR kapita, Advocate, Hon'ble Supreme Court of India

Environmental Engineer, Zonal Office-2, Ludhiana brought out that Baiadu: |
fextiie Knitwear Association (SPV for CETP) has installed and is operating the Commcn Effivent
rreatment Plant (CETP) of capacity 15 MLD for treatment of waste water from the cluster of

o oees dyeing industries located at Bahadur Ke Road in Ludhiana.

Wi

Edries tne BPV weas granted consents to operate under Water eevont
Conuel ol Polluton) Act, 1974 vide no. CTOW/Renewai/LDH3/2022/18251904 dated U 07

and A (Preventiun & Contiol of Pollution) Act, 1981 vide no. CTOA/Varied/LDH3/ 202 4/

“

2000, 2023, 1o operate the CETP of capacity 15 MLD for the treatie

203604901 datued

ctfivont generated fron dyeing industries located at Bahadurke Roac, Ludhiana, botr th.

oasents had expired on 01.01.2023 and 31.03.2024 respectively.

Since the inception and cormmissioning, the SPV of 15 MLD capocivy

‘ o SN
Envirdhmental Engineer _ ‘ ‘
Punjab Pollution Control Bodwy the Board from time to time for the compliance of the provisions of enviraament!

AL
chional Office-11L, budh\i,}‘gl&,a”v the Water (Prevention and Control of Pollution) Act, 1974 by way ¢f issuing

toen requests, reminders and affoeding of opportungties or hearing belore the (oo
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Authority. The officers of the Board are also carrying out the monthly monitoring of the Commaon

LHluent Treatment Plant since the comnussioning of the CETP

The SPV, BKTKA was given personal hearing before the Chairman of the Board on

16.06.2023 u/s 33-A of Water (Prevention & Control of Pollition) Act, 1974 as amended in 103#

for non-achievement of effluent discharge standards at fina! outlet of CETP-15 MLD. After hear ng

the representations of the SPV and the cofficers of the Board and considering the relevant facts

of the case, the Chairman of the Board has decided as under.

%,

5PV shall submit a time bound proposal for up-gradation and augmentation of the CLie
along with PERT Chart so as to achieve the prescribed standards as well as the standards as
mentioned in the DPR appraised at the time of approval of tinancial aid received from, the

Government for this CETP, within 30 days.

SPV shall submit a time bound proposal for 2nd Phase of up-gradation of CETP to ZLD along
with PERT Chart as per the condition of Environmental Ciearance granted by MoEF&CC,

within 30 days.

SPV shall take all necessary measures to reduce the concentration of various pollutants at
source including pretreatment in the member units wherever required so as to meet with
inlet standards of DR at CETP and issue necessary directions to this effect to the membes

units.

il the up-gradation of CETP, SPV shall operate the existing CETP with best of its ability,

adequately and efficiently so as te achieve the prescrived standards.

SPV shall also work on the removal of colcur at the final outiet of the CETP to achieve the

desired standards as well as to the visual satisfaction.

SPV shall submit the performance bank guarantee of remaining amount after deduction of

the ECi.e. (2,40,00000 - 77,62,500 = 1.62,37,500) of Rs. 1,62,37,500/-, within 15 days.

SPV shall setinstalled SCADA enabled tlow meters with all the member units atintake supply
{submersible pumps / MC supply / other sources) having connectivity with the Online
Monitoring System of CETP and access to Punjab Pollution Control Board, within one month
to ensure that no bye-pass of effluents is being operated by them. Till the installation of
online meters, the industry shall must have EMF or mechanical meter at intake supply for

which record is to be maintained on day to day basis.

$PV shall provide flow meter, CCTV cameras and Online Monitoring Mechanism at its final

outlet leading to Buddha Nallah, within one month.

Environmental Compensation for the period of 20.04.2022 to 11.05.2023 (date of last
sampling) shall be imposed on the SP for not operating the CET properly and efficiently
resulting in non-achievement of results. Regional Office-3, Ludhiana to calculate the amaount

of Environmental Compensation and obtain necessary approvals.

~ 342

Enyironm tal Engineer
Pun_;'ab Pollution Control Boar
Regional Office-i1, Ludhiang
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10. Legal action against the SPV (CETP 15 MLD, Bahadur Ke Road, Ludhiana) and its Directors
(M/s Bahadur Ke lextile & Knitwear Association (SPV) as well as CETP operator be initiated

in the Competent Court of Jurisdiction.

The SPV has not complied with the decisions of the hearing mentioned abave from
woral no 1 to senal no. 06 as the SPV has neither submitted any proposal to adopl ZLD no

submitted bank guarantee of remaining amount after deduction of the £C

The CETP of capacity 15 MLD installed at Bahadurke Road, Ludhiana for the
treatment of effluent generated from the dyeing industries of Bahadurke cluster is fully
operational since July 2020 and CETP is being regularly monitored by the Board on monthly basis
The CETP has failed to achieve the stringent discharge standards prescribed by the Board for the

CFTP since its commissioning.

The SPV had applied for renewal of consent to operate under Water (Prevention
and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 and
scoordingly TIPS VD was visited by officer of the Board on 11.04.2024 and it was observed

as under

I CLIP was in operation for the treatment of effluent generated from the member dyeing

industries. DAF was also in line and operational.

CETP had recently added 03 new sludge de-watering machines alongwith 02 existing sludy,
centrifuge pumps and these newly installed 03 machines were in operation and existing 07

were in standby mode.

[v5)

The recently added 01 wood fired boiler of capacity 01TPH with cyclone separator as an

ARCD slongwith steam paddler drier was also in aperation

4 Dunng visit efffuent was collected and sent to the Board's lab for analysis, as per the analysi:
report CEIP s aciieving the discharge standards prescribed by the MoEF&CC except one
parameter i.e. TDS but it has failed to achieve stringent discharge standards prescrihed by

the Board

5 CETP s complying witn the provisions of the Air (Prevention & Control of Pollution) Act

1981

The SPV has failed to comply with the decisions taken during the personal hearing

dated 16.06.2023 and te achieve stringent effluent discharge standards. Thus, the SPV was found

violating the provisions of the Water (Prevention & Control of Pallution) Act, 1974. Environmeptal Engineer
Punjab Pollution Control Boar
Mothect Regional Office-1il, Ludhiana

03 12 2014 for the estabishment of CFTP based on Zero Liquid Discharge (Z1D)

the SPV was granteu Snvironmental Clearance vins

Fhereafter

tollow up meeting of Apprasal Committee on CETP was held in the Mot F&CC on 03 032016 and

duning the meeting it was decided that the SPV shall install CETP based on conveniic::
N o ;

EREEML 4 A
treatment method in st phase and may adopt ZLD in 2nd phase. Minutes of the said moetin:
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were issued vide MoEF&CC letter dated 18.03.2016, but the SPV has not submitted any proposal
ANy propos

ull date to adopt 2nd phase i.e. ZLD.

The SPV has filed - appeals before the Appeliate Authority-cum-Secreta

Government of Punjab, Department of Science Technolopy and Environment agamnst following

decisions of the Beard:

I imposition of EC amounting to Rs. 01 crore to the SPY vide minutes of meeting dated

o g

08.10.2021.

Imposition of EC amounting to Re. 77.6725 Lacs to the SPV vide Board's no. 335 dated

[

4.10.2022

Against the decision of the Beard to ohiain Perfermance Bank Guarantee of Rs. 2.4 Lrores

from the SPV.

h
LEENE

However, above appeals filod by the SPV were decided and dismussed oy
Appellate  Authority-cum-Secretary o Government of Punjab, Department of Science,

Technelegy and Environment vide orders dated 20.C5 2024.

Environmerital Compensation (EC) amounting to Rs.] crore has already beeon
depasited by the SPV and EC amounting to Rs.77.625 lacs has been recovered from the amauni
of performance bank guarantee of Rs. 2.4 crore earlier submitted by the SPV. However, the 5PV
las not submitted performance bank guarantee of remaining amount after deduction of the FC
amounting to Rs. 77.625 Lac by the Board l.e. {2,40,00000 - 77,62,500 = 1,62,37,500) ull date

Tne appeal filed by the SPV against this BG ias already been dismissed by the Appellate Authority
The SPV is not complying with the decisions of the Comzpetent Authoniy

Show cause notice fo} refusal of consent Lo operate undér the Water (Prevention
2 Controi of Pollution; Act, 1974 was issucd to the SPV with an opportunity of personal hearing
Lefore the Chairman of the Board on 09.07.2024 postponed to 12.07.2024, postponed to
16.07.2024 and postponed to 23 07.2024. No one on behalf of SPV attended the hearing.
Considering the request of the SPV, the hearing was further postponed to 09.08.2024. However,

no one on behalf of SPV again attended tne hearing on 09.08.2024.

Keeping in view the act and conduct of the 5PV, it was observed that the 5PV is
not serious about resolving the issues / vialations reported on part of the CETP and 5PV is not
attending the hearing being afforded by the Board to avoid the implemeantation of the provisions
of Environmental Laws. After considering ali the aspects of the case, the Chairman of the Board

decided to proceed ex-parte and has taken the following decisions:

1. The consent to operate applied by the SPV under the Water (Prevention & Control of

Pollution) Act, 1974 be refused as ex-parte decision. Environmentai

. 344

igineer

Punjab Pollution Control Boan
2 Notice to issue directions u/s 33-A of the Water Act, 1874 to take me“@g%ﬂﬁmma&-lll, Ludhiana

the pollution generated by the CETF, which may include taking legal action against the
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responsible persens of the SPV, to stop the transaction of the bank account of SPV with
immediate effect, to impose the appropriate Environmental Compensation based on
polluter pays principle and to upgrade the gxistin'g CETP to the ZLD, be issued to the SPV

alongwith an opportunity of personal hearing before the Chairman of the Board.

The proceedings were conveyed to the SPV vide Board’s letter no. 5336-37 dated

29.08.2024.

In compliance to the decisions of hearing the consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974 was refused vide no. CTOW/Renewal/LDH3/2024/

25302219 dated 30.08.2024.

In compliance of directions of the Central Menitoring Committee (CMC), CPCE hay
carried out inspection and manitoring of the Buddha Nallah and River Sutley on 02.04.2024. [he
CPCB has also carnied out inspection of 04 CETPS located at Ludhiana aon 22 042024 and issua
directions u/s 18(1)(b) of the Water (Prevention and Control of Pollution) Act, 1974 regarding
non-compliance of four CETPs of Ludhiana. The CETP of capacity 15 MLD was visited by the team

of CPCB and following chservations were made:

1. During the visit on 22.04.2024, the CETP was found operaticnal with the flow rate of
11.26 MLD. The CETP receives effluent through dedicated underground pipeline and the
treatment is based on Sequential Batch Reactor (SBR) technology. It was informed that
the CETP is discharging the treated effluent into Buddha Nallan (which meets River
sutle)) throuph underground pipeline from the CETE. However, as per LT ssued
Mobf &CC on 08,12 2014, the CETP is required to establish a Zero Liquid Dischar:

system.
2 Theconsent under the Air Act, 1981 is valid upto 31.03.2025 fer the operation of 15 MLD
CLTP. However, the consent under the Water Act, 1974 was vahd till 04.01.2023 and tho
Authorization under the Hazardous and Other Wastes (Management & Transboundary
Movement) Rules, 2016 was valid till 04.10.2022 for which the CETP has applied lor
renewal to PPCB.
During visit. 1t was informed to the team that 36 Dyeing/Printing/washing units hm:ﬁ'
i obtained mambership from CUTP and connected to the CETP. Environmen 1 Engineer
1 Punjab Pollution Control Boar
} 4. Grab samples were collected from the CETP during monitoring. The .ma!vRegicnals Office-11l, Ludhiana

[9Y]

sample collected from CETP outlet reveals thats B OD: 243 me/l (Standard: 30 mg/l)
COD: 587 mg/l (Standard: 250 mg/l), Chloride: 1904 mg/l (Standard: 1000 mg/l) and
Sulphide: 16 mg/! (Standard: 2 mg/l) exceeds the notified effluent discharge standaras,

for CETP. Remaining momitored parameters were found within the prescribed standards
5 turther, the grab samples were collected from the Scquential Batch Reactoi (SBR) tank
i 5 onm sy
ce b 3 PR YA ;
for MLSS & MLVSS. The sample analysisicésults reveals that the concentration of M S

2639 mp/l (Designed value: 484G mp/l) and concentration MLVSS: 1179 mg/{Desin
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value: 3872 mg/l) are less than the designed vaiues, which indicates the poor operation

of the SBR

The CETP has installed Online Continuous Effluent Monitoring System (QCEMS) at the

final outlet of treated effluent for the parameters pH, TSS, CON, BOD with connectivity

- to PPCB & CPCB servers, During the vis t the OCEMS was found operational and variation

m OCEMS reading compared with the monitored results was also reported which
mdicates the improper werking / valdation / calibiation of OCEMS <ystem

During the wvisit, it was observed that the CETP hog prewided sludge storage facility ano
obtained membership from M/« Re-sustainability Limited (/s Ramky Enviro Engineers

Limited) for disposal of sludge The CETP had disposed 602 685 MT Sludge during thy
period of 02.04.2023 to 31.03.2024, through TSDF.

The SPV is violating the provizions of the Water {Prevehtion & Control of Pollution)

Act, 1974

Environmental Engineer, Zonal Office-2, Ludhiana brought out that in light of

deniciencies as observed by CPCB in operatinn al the CETPs of Ludhiana instalied for dveing units

i its wisit on 22.04.2024, the Centrai Pollutien Control Baard Hay 1ssued directions u/s 18/ 1h)

of the Water {Prevention & Control of Palluticr) Act, 1974 vide letter dated 12.08.2024 to take

appropriate action including imposing Environmental Compensation and to ensure that the CETP

s operated ensuring:

L,

Operation/ augmentation of the treatment system, appropriately, so as to meet the
prescribed discharge standards and to comply with the gisposal condition meationed in the
Environmentai Clearance by MoEF&CT dated 03.05.20132 and U8.12.2014 in the aforesaid 40
MLD, 50 MLD & 15 MLD CETPs. Further, to stop discharging of treated effluent into Buddha
Nallah from 50 MLD, 40 MLD & 15 MLD CETPs.

With valid cansent under the Water Act, 1974/ Authornizaticn under the Hazardous and Othe:
Wastes {Management & Transboundary Movement) Rules, 2016 form PPCB and comply with

all the conditions mentioned thereof

Undertaking regular calibration, mairtenance and validation of the OCEMS analysers as per
standard operating procedures/recommendations of the suppliers, so as to ensure

peneration of continuous & reliable data.

Punjab Pollution Control Board was further directed by Central Pollution Control

Board as under:

To prescribe disposal condition to respective CETPs in accordance with the Environmental

Clearance by MoEF&CC dated 03.05.2013 & 08.12.2014

To prescribe inlet standards for CETP in accordance to the CETP notification dated

01.01.2016.

Environ:

. ental Engineer
Punjab Pollution Control Boam
Regional Office-111, Ludhiana
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f. To regularly undertake verification of member industries of the CETP for ensuring proper

operation of PETP/ETP by individual member industry.

Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended in 1988 was issued to the SPV with an opportunity of personal hearing

before Chairman of the Board on 13.09.2024 postponed to 18.09.2024.

Sh. Lalt Jain, Director of the SPV (CETP of 15 MLD) alongwith Sh 1L.K. Kapila
Advocate, Hon'ble Supreme Court ol India attended the hearing and submitted a written (oply
which was taken on record. The representatives stated that although the £C was obtained by the
SPV for ZLD based treatment but [ater on the project was conceived on the SBR based secondary
level treatment. The representatives further contended that other two CETPs of 40 MLD & 50
MLD capacity were duly sanctioned without any condition / requirement for ZLD level treatment.
Regarding the submission of Bank Guarantee as per decision of personal hearing afforded to thc
SPV by Chairman of the Board on 16.06.2023, the representatives informed that the SPV has
chalienged the said decision by way of filing appeal before the Appellate Authority and the
decision is pending, The representatives disagreed with the technical observations as reported
by the CRCB and did oot tind the same acceptable to the SPV and insisted not to penalize tho SPY
o the basis of the saic report. The representatives further informea that the SPY has applied o
obtaining the consent 1o operate under the Water (Prevention & Control of Pollution) act. 1%

with the Board

During hearing, it was observed by the Competent Authority that the SPV has been
constantly pursued by the Board to submit proposal for upgradation of the CETP to /10
technology in consanance with the EC conditions and thus not to discharge its effluent into thi
Buddha Nallah However, the SPV has not taken any step in this direction. The Ludhiana city ha
heen declared as critically polluted area due to various reasons and cne of the reasens is the
activities of the industrial units in violation of the environmental norms. Though the Board has
snpuosed EC and performance Bank Guarantee but the SPV s still violating the provisions of th

Water (Prevention and Caontrol of Pollution) Act, 1974

The representatives of the SPV could not give any satisfactory reply to the

observations raised duning the hearing,. Environmenta' Eng‘ﬂ@@f
Punjab Pollution Control Boar
Atter detailed delibarations and hearing the representatives of sPv ReéienalOflice-111, Ludhiana.

Board and taking into consideration various factors including the seriousness of the issue, the
Chairman of the Board observed that the objective to restrain the discharge of effluent into
Budha Naitlah cannot be achieved except with the issuance of directions. ILis a fil case (o nvoke
the provisions of section 33-A of the Water (Prevention and Control of rollution) Act, 1974 tos
HouANce Of suitable directions to the SPY aoperating the CETP ol 15 MLD capacity at Bahadur

Road, Ludhiana. Ilu\nm the Chatrman of the Bo: ud in exercise of the powers confercedd /s T
af the water (Prevention and Cantrol of :’Sﬂuug’n Act, 1974 decided to issve the felin s

directians to the 5PV of CETP of 1S MiD capacity:
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The 5PV shall ensure that the operation / augmentation of treatroent sysiam af CEIR {'
appropriately made, so as to meet with the prescribed discharge stondards and to com e

with the disposal-conditions mentioned in the Environmental Clearance prantea by

Ministry of Environment, Forest and Climate Change dated 08.12.2014 ey

/. The 5PV shall immediately stop the discharge of effiuent from the CETP of 15 MLD capacity

into Buddha Nallah or any other surface water body.

Apart from the issuance of directions u/s 33-A of the Water {Prevention and Control of Doilisinn
ACL 1974 Lo the 5PV of 15 MLD CETP the concerned Environmental Engzincer of Regionat Gifice-
o, tedhons may alse be directed by making endorsement of the above arder to cary gt s

Howing actons

2. To calzulate the Environmentel Compensation since the start of CETP con
continued vislations being committed by the SPY by way of dischargmig its offiion:
into the Budha Nallah in violation of the canditions of Snvironmantal Cloarance
granted by the Ministry of Environment, Forest and Climate Change hy adjusting the
penac / amount of the EC aiready imposad by the Board and doposited by the S

b.  Te process the consent application of the SPV pending wilh the Roard, v e ditoly
on merits.

To personally ensure the compliance of above said decisions and submit senort
racommendatiens without any delay
Youare, therefore, requested (o compiy with the decisions ol {e persoral s ng

within stipuleteo period and submit compliance report to the Board.

1/(7 et
For and-on Qe/ﬂ'fﬁr\'rl

0’& Punjah Pollution Control Board

Fridst, .06600 Dated .5, Ofl.;,@'f

A copy of the above is forwarded to the Member Secretary, Central Pollution
control Board, Parvesh Bhawan, New Arjun Nagar, Delhi- 110032 for kind information &

necossary action, please.
SO s
For andg on ki m'

et é{ Punjab Pollution Control Boara
endst. No... 0. Dated . STO‘”ZT!

A copy of the above is forwarded to the Fnvironmental Enginear, Punjab Pollution
Control Board, Regional Office-3, Ludhiana for information & necessary action

:‘"‘ T
o

For and on
(]_L Punjab Pollution Control Board

Environmental Engineer
Punjab Pollution Control Boan
Regional Office-111, Ludhiana
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PUNJAB POLLUTION CONTROL BOARD \(/J §ifestyle for
Zonal Othice-11, 1-648-B. Back Side CICU Office, Phase-5, Focal Point, Ludhinna
£-mail: seezo2ldhppcb@yahoo.com ! 'Il\’uNIH {:I-."(» 7 lil_ Ji
No. PPCB/SEE/Z0-2/LDH/2024/ 5498 -99 Regd. Dated .c2.5]07)9Y
1o
1) The Chairman,
Bahadur Ke Textile & Knitwear Association (SPY),
C/o /s Adinath Dyeing & Finishing Mills, Bahadurke Road,
Dycing Complex, Ludhiana.
2} The Director,
Bahadur Ke Textile & Knitwear Association (SPV),
C/o M/s Shri Bataji Finishing Mills, Bahadurke Road,
Dyeing Complex, Ludhiana.
Suby: . Proceedings of the personal hearing given by Chairman of the Board on 18.09.2024

w.rt notice to issue directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended in 1988.

The following were present:

A i

: AT
On benhalf of PPCB QR P
£r. G.S. Majithia, Member Secretary ¥ L

{ .?, Mi:l.!.:‘;-'f.‘ S

)2

.1 Pardeep Gupta, CEE, Ludhiana U O3y3LNg
tr kuldeen Singh, SEE, 20-2, Ludhiana ; /) ;
br. Nikhil Gupta, EC, ZO-2, Ludhiana ‘ 2
On behalf of SPV

Sh Lalit Join, Ditector

She LK. Kapila, Advocate, Hon'ble Supreme Colrt of India

Environmental Engineer, Zonal Office-2, Ludhiana brought out that Bahadur ¥¢
lextiie Knitwear Association (SPV for CETP) has installed and is operating the Common Effluen:
‘reatment Plant (CETP) of capacity 15 MLD for treatment of waste water from the cluster of

weatles dyeing industries located at Bahadur Ke Road in Ludhiana.

Bardier the 5PV was granted consents to operate under Water (Prevention and
Contrel of Pollution) Act, 1974 vide no. CTOW/Renewal/LDH3/2022/18251904 dated 05.07.2072
anc Air (Prevention & Contiol of Pollution) Act, 1981 vide no. CTOA/Varied/LDH3/2023/
20380901 dated 25.04.2023, 1o operate the CETP of capacity 15 MLD for the treatment of
effivent generated from dyeing industries located at Bahadurke Road, Ludhiana, both the

censents had expired on 01.01.2023 and 31.03.2024 respectively,

Since the inception and commissioning, the SPV of 15 MLD capacity is beinyg

vursued by the Beard from time to time for the compliance of the provisions of environmental
tve espeaially the Water (Prevention and Control of Pollution) Act, 1974 by way cf issuing
e requests, reminders and affording of opportunitios hearing before the Compete

Envirbnirjentai Engineer
Punjab Polldtion Control Bgar
Regional Office-111. Ludhiana

Qnannad with Fam@nannes




Authority. The officers of the Board are also carrying out the monthly monitoring of the Common

Effluent Treatment Plant since the commissioning of the CETP.

The SPV, BKTKA was given parsonal hearing before the Chairman of the Board on
16.06.2023 u/s 33-A of Water (Prevention & Centrol of Pollution) Act, 1974 as amended in 1988
for non-achievement of effluent discharge standards at final outlet of CETP-15 MLD. After hearing
the representations of the SPV and the officers of the Board and considering the relevant facts

of the case, the Chairman of the Board has decided as under:

1. 5PV shall submit a time bound propasal for up-gradation and augmentation of the CETP

along with PERT Chart so as to achieve the prescribed standards as well as the standards as

mentioned in the DPR appraised at the time of approval of financial aid received from, the -

Government for this CETP, within 30 days.

2. SPV shall submit a time bound proposal for 2nd Phase of up-gradation of CETP to ZLD along
with PERT Chart as per the condilicn of Environmental Clearance granted by MoEF&CC,
within 30 days.

3. SPV shall take all necessary measures ta reduce the concentration of various pcliutants at
source including pretreatment in the member units wherever required so as to mect with
inlet standards of DR at CETP and issue necessary directions to this effect to the member

units.

4. Till the up-gradation of CETP, SPV shal' operate the existing CETP with best of its ability,

adequately and efficiently so as to achieve the prescribed standards.

SPV shall also work on the removal of colour at the final outlet of the CETP to achieve the

W

desired standards as well as to the visual satisfaction.

6. SPV shall submit the performance bank guarantee of remaining amount after deduction of

the ECi.e. (2,40,00000 - 77,62,500 = 1,62,37,500) of Rs. 1,62,37,500/-, within 15 days.

/. SPVshall getinstalled SCADA enabled flow meters with all the member units atintake supply
(submersible pumps / MC supply / other sources) having connectivity with the Online
Monitoring System of CETP and access to Punjab Pollution Control Board, within one month
to ensure that no bye-pass of effluents is being operated by them. Till the installation of
online meters, the industry shall must have EMF or mechanical meter at intake supply for

which record is to be maintained on day to day basis.

8. SPV shall provide flow meter, CCTV cameras and Online Monitoring Mechanism at its final

outlet leading to Buddha Nallah, within one month.

9. Environmental Compensation for the period of 20.04.2022 to 11.05.2023 (date of last
sampling) shall be imposed on the SP for not operating the CET properly and efficiently
resulting in non-achievement of results. Regional Office-3, Ludhiana to calculate the amount

of Environmental Compensation and obtain necessary approvals.

Environinenta: Engineer
Punjab Pollution Control Boar
Regional Office-111, Ludhiana

Crannad with PamSnannnr
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10. Legal action against the SPV (CETP 15 MLD, Bahadur Ke Rdad, Ludhiana) and its Directors
(M/s Bahadur Ke Textile & Knitwear Association (SPV) as well as CETP operator be initiated

in the Competent Court of Jurisdiction.

The SPV has not complied with the decisions of the hearing mentioned above from
coral no. 1 1o serial no. 06 as the SPV has neither submitted any proposal to adopt ZLD nor

submitted bank guarantee of remaining amount after deduction of the EC.

The CETP of capacity 15 MLD installed at Bahadurke Road, Ludhiana for the
treatment of effluent generated from the dyeing industries of Bahadurke cluster is fully
operational since July 2020 and CETP is being regularly monitored by the Board on monthly basis.
The CETP has failed to achieve the stringent discharge standards prescribed by the Board for the

CETP since its commissioning.

The SPV had applied for renewal of consent to operate under Water (Prevention
and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 and
accordingly, CETP 15 MLD was visited by officer of the Board on 11,04.2024 and it was observed

as under:

1. CLIP was in operation for the treatment of effluent generated from the member dyeing

industries. DAF was also in line and operational.

2. CETP had recently added 03 new sludge de-watering machines alongwith 02 existing sludge
centrifuge pumps and these newly installed 03 machines were in operation and existing 02

were in standby mode.

3. The recently added 01 wood fired boiler of capacity 01TPH with cyclone separator as an

APCD alongwith steam paddler drier was also in operation.

A During visit effluent weas collected and sent to the Board's lab for analysis, as per the analysis
report CETP is achieving the discharge standards prescribed by the MoEF&CC except one

parameter i.e. TDS but it has failed to achieve stringent discharge standards prescribed by

the Board

o

CETP is complying with the provisions of the Air (Prevention & Control of Pollution) Act,
1981.

The SPV has failed to comply with the decisions taken during the personal hearing
dated 16.06.2023 and to achieve stringent effluent discharge standards. Thus, the SPV was found

violating the provisions of the Water (Prevention & Control of Pollution) Act, 1974,

the SPV was grantea Environmental Clearance vids MoEF&CC letter dated
08.12.2014 for the estabiishment of CETP based on Zero Liquid Discharge (ZLD), Therealter a
follows up meeting of Appraisal Committee on CETP was held in the MoEF&CC on 03.03.2016 and
during the meeting it was decided that the SPV shall inscall CETP based on conventional

treatment method in 1st phase and may adopt ZLD in 2nd phase. Minutes gf the said meeting

Regional Office-111, Ludhiana

Crannad with MamCranner
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were issued vide MoEF&CC letter dated 18.03.2016, but the SPV has not submitted any propesal
till date to adopt 2nd phase i.e. ZLD.

The SPV has filed appeals befere the Appellate Authority-cum-Secretary to
Government of Punjab, Department of Science Technology and Environment against following

decisions of the Board:

1. Imposition of EC amounting tc Rs. 01 crore to the SPV vide minutes of meeting dated

08.10.2021.

2. Imposition of EC amounting to Rs. 77,625 Lacs to the SPV vide Board's no. 335 dated
4.10.2022

3. Against the decision of the Board to obtain Perfermance Bank Guarantee of Rs. 2.4 Crores

from the SPV.

However, above appeals filed by the SPV were decided and dismissed by the
Appellate Authority-cum-Secretary to Government of Punjab, Department of Science,

Technology and Environment vide orders dated 20.05,2024.

Environmental Compensation (EC) amounting to Rs.1 crore has already been
deposited by the SPV and EC amounting to Rs.77.625 lacs has been recovered from the amount
of performance bank guarantee of Rs. 2.4 crore earlier submitted by the SPV. However, the SPV
has not submitted performance bank guarantee of remaining amount after deduction of the EC
amounting to Rs. 77.625 Lac by the Roard i.c. {2,40,00000 - 77,62,500 = 1,62,37,500) till date

The appeal filed by the SPV against this BG has alceady been dismissed by the Appellate Authority,
The SPV is not complying with the decisions of the Competent Authority.

Show cause notice for refusal of consent to operate under the Water (Prevention
& Control of Pollution) Act, 1974 was issucd to the SPV with an opportunity of personal hearing
before the Chairman of the Board on 09.07.2024 postponed to 12.07.2024, postponed to
16.07.2024 and pbstponed 1o 23.07.2024. No one on behalf of SPV attended the hearing.
Considering the request of the SPV, the hearing was further postponed to 09.08.2024. However,

no one on behalf of SPV again attended the hearing on 09.08.2024.

Keeping in view the act and conduct of the SPV, it was observed that the SPV is
not serious about resolving the issues / violations reported on part of the CETP and SPV i not
attending the hearing being afforded by the Board to avoid the implementation of the provisions
of Environmental Laws. After considering all the aspects of the case, the Chairman of the Board

decided to proceed ex-parte and has taken the following decisions:

1. The consent to operate applied by the SPV under the Water (Prevention & Control of

Pollution) Act, 1974 be refused as ex-parte decision.

2. Notice to issue directions u/s 33-A of the Water Act, 1874 to take measures to control
the pollution generated by the CETP which may include taking legal action against the
Envir6ninenta: Engineer

Punjab Pollution Control Boar
Regional Office-111, Ludhiana
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responsible persons of the SPY, to stop the transaction of the bank account of SPV with
immediate effect, to impose the appropriate Environmental Compensation based on
polluter pays principle and to upgrade the existing CETP to the ZLD, be issued to the SPV

alongwith an opportunity of personal hearing before the Chairman of the Board.

The proceedings were conveyed to the SPV vide Board’s letter no. 5336-37 dated

29.08.2024.

In compliance to the decisions of hearing the consent to operate under the Water

(Prevention & Control of Pollution) Act, 1974 was refused vide no. CTOW/Renewal/LDH3/2024/
25302219 dated 30.08.2024.

In compliance of directions of the Central Monitoring Committee (CMC), CPCB has

carried out inspection and monitoring of the Buddha Nallah and River Sutlej on 02.04,2024. The

CPCB has also carried out inspection of 04 CETPS located at Ludhiana on 22.04.2024 and issuad

directions u/s 18(1)(b) of the Water (Prevention and Control of Pollution) Act, 1974 regarding

noen-compliance of four CETPs of Ludhiana. The CETP of capacity 15 MLD was visited by the team

of CPCB and following observations were made:

1.

During the visit on 22.04.2024, the CETP was found operational with the flow rate of
11.26 MLD. The CETP receives effluent through dedicated underground pipeline and the
treatment is based on Sequential Batch Reactor (SBR) technology. It was informed that
the CETP is discharging the treated effluent into Buddha Nallah (which meets River
Sutle)) through underground pipeline from the CETP. However, as per LC issued by
Mot &CC on 08.12.2014, the CETP is required to establish a Zero Liquid Discharge

system.

The consent under the Air Act, 1981 is valid upto 31.03.2025 for the operation of 15 MLD
CETP. However, the consent under the Water Act, 1974 was valid till 04.01.2023 and the
Authorization under the Hazardous and Other Wastes (Ménagcment & Transboundary
Movement) Rules, 2016 was valid till 04.10.2022 for which the CETP has applied for

renewal to PPCB.

During visit, it was informed to the team that 36 Dyeing/Printing/washing units had

ebtained membership from CETP and connected to the CETP,

Grab samples were collected from the CETP during monitoring. The analysis results of
sample collected from CETP outlet reveals thats B OD: 243 mg/l (Standard: 30 mg/l),
COL: 587 mg/l (Standard: 250 mg/l), Chloride: 1904 mg/l (Standard: 1000 mg/l) and
Sulphide: 16 mg/! (Standard: 2 mg/l) exceeds the notified effluent discharge standards

for CETP. Remaining monitored parameters were found within the prescribed standards

Further, the grab samples were collected from the Sequential Batch Reactor (SBR) tank
for MLSS & MLVSS. The sample analysis results reveals that the concentration of MLSS:

2639 mp/I (Designed value: 4840 mg/1) and concentration MLVSS: 1179 mg/l (Designed

Envirgninenta: Engineet

Punjab

Hution Control Boar

Regional Office-111, Ludhiana
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value: 3872 mg/l) arc less than the designed values, which indicates the poor operation

of the SBR.

6. The CETP has installed Online Continucus Effluent Monitaring System (OCEMS) at the
final outlet of treated effluent for the parameters pH, TSS, COD, BOD with connectivity
.io PPCB & CPCB servers. During the visit, the OCEMS was found operational and variation
in OCEMS reading compared with the monitored results was also reported which

indicates the improper working / validation / calibration of OCEMS system.

7. During the visit, it was observed that the CETP has provided sludge storage facility and
obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro Engineers
timited) for disposal of sludge. The CETP had disposed 602.685 MT Sludge during the
period of 02.04.2023 to 31.03.2024, through TSDF.

The SPVis violating the provisions of the Water (Prevention & Control of Pollution)

Act, 1874,

Environmental Engincer, Zonal Office-2, Ludhiana brought out that in light of

deficiencies as observed by CPCB in operaticn of the CETPs of Ludhiana installed for dyeing units

on its visit on 22.04.2024, the Central Poliution Control Board has issued directions u/s 18/1{b)

of the Water (Prevention & Control of Pollutian) Act, 1574 vide letter dated 12.08.2024 to take

appropriate action including imposing Environmental Compensation and to ensure that the CETP

is operated ensuring:

d)

f)

Operation/ augmentation of the treaiment system, appropriately, so as to meet the
prescribed discharge standards and to comply with the disposal condition mentioned in the
Environmental Clearance by MoEF&CC dated 03.05.2013 and 08.12.2014 in the aforesaid 40
MLD, 50 MLD & 15 MLD CETPs. Further, to stop discharging of treated effluent into Buddha
Nallah from 50 MLD, 40 MLD & 15 MLD CETPs.

With valid consent under the Water Act, 1974/ Autharization under the Hazardous and Other
Wastes (Management & Transboundary Movement) Rules, 2016 form PPCB and comply with

all the conditions mentioned thereof.

Undertaking regular calibration, maintenance and validation of the OCEMS analysers as per
standard operating procedures/recommendations of the suppliers, so as to ensure

generation of continuous & reliable data.

Punjab Pollution Control Board was further directed by Central Pollution Control

Board as under:

d.

e:

To prescribe disposal condition to respective CETPs in accordance with the Environmental

Clearance by MoEF&CC dated 03.05.2013 & 08.12.2014.

To prescribe inlet standards for CETP in accordance to the CETP notification dated

01.01.2016.

Environisgntai Engmeer
Punjab Pollution Control B(?ar
Re{z_ional Office-111, Ludhiana

Crannod A wwith CamGrannas
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I. To regularly undertake verification of member industries of the CETP for ensuring proper

operation of PETP/ETP by individual member industry.

Notice toissue directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 as amended in 1988 was issued to the SPV with an opportunity of personal hearing

before Chairman of the Board on 13.09.2024 postponed to 18.09.2024.

Sh. Lalit Jain, Director of the SPV (CETP of 15 MLD) alongwith Sh. LK, Kapila,
Advocate, Hon'ble Supreme Court of India attended the hearing and submitted a written reply
which was taken on record. The representatives stated that although the EC was obtained by the
SPV for ZLD based treatment but later on the project was conceived on the SBR based secondary
level treatment. The representatives further contended that other two CETPs of 40 MLD & 50
MLD capacity were duly sanctioned without any condition / requirement for ZLD level treatment.
Regarding the submission of Bank Guarantee as per decision of personal hearing afforded to the
SPV by Chairman of the Board on 16.06.2023, the representatives informed that the SPV has
chalienged the said decision by way of filing appeal before the Appellate Authority and the
decision is pending. The representatives disagreed with the technical observations as reported
by the ©PCB and did not find the same acceptable to the SPV and insisted not to penalize the SPV
an the basis of (he said report. The representatives further informed that the SPV has applied for
obtaining the consent to operate under the Water (Prevention & Control of Pollution) Act, 1574

with the Board.

During hearing, it was observed by the Competent Authority that the SPV has been
constantly pursued by the Board to submit proposal for upgradation of the CETP to ZLD
technology in consonance with the EC conditions and thus not to discharge its effluent into the
Buddha Nallah. However, the SPV has not taken any step in this direction. The Ludhiana city has
been declared as critically polluted area due to various reasons and one of the reasons .is the
activities ol the industrial units in violation of the environmental norms. Though the Board has
imposed LC and performance Bank Guarantee but the SPV is still violating the provisions of the

Water (Prevention and Control of Pollution) Act, 1974,

The representatives of the SPV could not give any satisfactory reply to the

observations raised during the hearing.

After detailed deliberations and hearing the representatives of SPV, officers of the
Board and taking into consideration various factors including the seriousness of the issue, the
Chairman of the Board observed that the objective to restrain the discharge of effluent into
Budha Naitiah cannot be achieved except with the issuance of directions. It is a fit case to invoke
e provisions of section 33-A of the Water (Prevention and Control of Pollution) Act, 1974 for
issuance of suitable directions to the SPV operating the CETP of 15 MLD capacity al Bahadurke
Road, Ludhiana. Hence, the Chairman of the Board in exercise of the powers conferrad u/s 33-4

of the water (Prevention and Control of Pollution) Act, 1974 decided to i the followup

directions to the SPV of CETP of 15 MLD capacity: EnY‘[:.P "
unjab Po
" Regional Office-111, Ludhiana

Crannad with AamCrannar
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1. The 5PV shall ensure that the operation / augmentation of treatment system of CLIP 15

appropriately made, so as to meet with the prescribed discharge standards and to campl,
with the disposal conditions mentioned in the Environmental Clearance granted by e

Ministry of Environment, Forest and Climate Change dated 08.12.2014.

~J

The SPV shall immediately stop the discharge of effluent from the CETP of 15 MLD capacity

into Buddha Nallah or any other surface water body.,

Apart from the issuance of directions u/s 33-A of the Water (Prevention and Contral of Pollution)
Act, 1974 to the 5PV of 15 MLD CETP the concerned Environmental Engineer of Regional Office-
i, Ludhiana may also be directed by makirg endorsement of the ahove order to carrv out the

following actions:

a. To calculate thc‘Environmcnte! Compensation since the start of CETP considering
continued violations being committed by the SPV by way of discharging its effluent
into the Budha Nallah in violation of the conditions of Environmental Clearance
granted by the Ministry of Environment, Forest and Climate Change by adjusting the
period / amount of the EC already tmposed by the Board and deposited by the SPV

b. To process the consent application of the SPV pending with the Board, immediately
on merits.

To personally ensure the compliance of above said decisions and submit report
with recommendations without any delay.
You are, Ltherefore, requested to comply with the decisions of the personal heaning

within stipulated period and submit compliance report to the Board.

[ 4
/
For an&cm\:f

01( Punjab Pollution Contral Board

Endst. No...DADD...... Dated ..5. 0..‘?.};3‘1

A copy of the above is forwarded to the Member Secretary, Central Pollution
Control Board, Parivesh Bhawan, New Arjun Nagar, Delhi- 110032 for kind information &

necessary action, please.
v
For and on W) bl
O{ Punjab Pollulig§ Control Board
Endst. No....Hg.Q.L ..... Dated . 5?0‘”?3‘{

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office-3, Ludhiana far information & necessary action.

i
For and on cg;ﬂaf

Punjab Pollution Control Board

Environimgnta:s Engineer
Punjab Pollution Control Boar
Regional Office-111, Ludhiana

Cranna al wwith Pam@annnns
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“w@k  PUNJAB POLLUTION CONTROL BOARD \*(/ Lfest

Q> “
Zonal Office-11, E-648-B. Back Side CICU Office, Phase-S, Focal Point. Ludhiana
t-mail: wezozldhppcb@yahoo com Ph No, 0161-2670141

No. PPCB/SEE/Z0-2/LDH/2024/ 520899 Regd. i Dated?::gf&?ﬁﬁ?q'

1o

e

1) The Chairman,
Bahadur Ke Textile & Knitwear Association (SPV),
C/o M/s Adinath Dyeing & Finishing Mills, Bahadurke Road,
Dyeing Complex, Ludhiana.

2) The Director,
Bahadur Ke Textile & Knitwear Association (SPV),
C/o M/s Shri Balaji Finishing Mills, Bahadurke Road,
Dyeing Complex, Ludhiana.

Suly: Proceedings of the personal hearing given by Chairman of the Board on 18.09.2024
w.r.t notice to issue directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended in 1988.

The following were present:
On benalf of PPCB

r G5 Majithia, Member Secretary

¢+ Pardeep Gupta, CEE, Ludhiana

Kulgeep Singh, Ske, 20-2, Ludhiana

Er. Mikhil Gupta, EE, Z0-2, Ludhiana
On behall of SPV
Sn Lalit Jain, Director

(oL Kaplia, Advocate, Hon'ble Supreme Court of India

Environmental Engineer, Zonal Office-2, Ludhiana brought out that Bahadur i

#Uila Kinitwear Association (SPV for CETP) has installed and is operating the Commaen Cffiuen:

reatment Plant (CETP) of capacity 15 MLD for treatment of waste water from the cluster ol
sdvemng industries located at Bahadur Ke Road in Ludhiana.

/

cariier the 5PV was granted consents Lo operate under Water {Preventia
Contrel of Pollution) Act, 1974 vide no. CTOW/Renewal/ILDH3/2022/18251904 dated 05.07.2077°
ana A (Prevention & Control of Pollution) Act, 1981 vide no. CIOA/Varied/LDH3/202 3/
203804901 dated 25.04.2023, to operate the CETP of capacity 15 MLD for the trestment of
efiiuent generated from dyeing industries located at Bahadurke Road, Ludhiana, both the

consents had expired on 04.01.2023 and 31.03.2024 respectively.

Since the inception and commissioning, the SPV of 15 MLD capacity is baeing,

tuvaued by the Board from time to time for the compliance of the provisions of environmental

specally the Water (Prevention and Control of Pollution) Act, 1974 by way of issuing

Hees requests, reminders and affording of opportunities of hearin g helore the Compaton
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Authority. The officers of the Board are also carrying out the monthly monitoring of the Common

Effluent Treatment Plant since the commissioning of the CETP.

The SPV, BKTKA was given personal hearing before the Chairman of the Board on

16.06.2023 u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988

for non-achievement of effluent discharge standards at final outlet of CETP-15 MLD. After hearing

the representations of the SPV and the officers of the Board and considering the relevant facts

of the case, the Chairman of the Board has decided as under:

sPV shall submit a time bound proposal for up-gradation and augmentation of the CETP
along with PERT Chart so as to achieve the prescribed standards as well as the standards 5s
mentioned in the DPR appraised at the time of approval of financial aid received from, the

Government for this CETP, within 30 days.

SPV shall submit a time bound proposal for 2nd Phase of up-gradation of CETP to ZLD along
with PERT Chart as per the condition of Environmental Clearance granted by MoEF&CC,

within 30 days.

SPV shall take all necessary measures to reduce the concentration of various pollutants at
source including pretreatment in the member units wherever required so as to meet with
inlet standards of DR at CETP and issue necessary directions to this effect to the member
units.

Till the up-gradation of CETP, SPV shall operate the existing CETP with best of its ability,

adequately and efficiently so as to achieve the prescribed standards.

SPV shall also work on the removal of colour at the final outlet of the CETP to achieve the .

desired standards as well as to the visual satisfaction.

SPV shall submit the performance bank guarantee of remaining amount after deduction of

the EC i.e. (2,40,00000 - 77,62,500 = 1,62,37,500) of Rs. 1,62,37,500/-, within 15 days.

SPV‘shaIl gelinstalled SCADA enabled flow meters with all the member units at intake supply
(submersible pumps / MC supply / other sources) having connectivity with the Online
Monitoring System of CETP and access to Punjab Pollution Control Board, within one month
to ensure that no bye-pass of effluents is being operated by them. Till the installation of
online meters, the industry shall must have EMF or mechanical meter at intake supply for

which record is to be maintained on day to day basis.

SPV shall provide flow meter, CCTV cameras and Online Monitoring Mechanism at its final

outlet leading to Buddha Nallah, within one month.

Environmental Compensation for the period of 20.04.2022 to 11.05.2023 (date of last
samipling) shall be impased on the SP for not operating the CET properly and efficiently
resulting in non-achievement of results. Regional Office-3, Ludhiana to calculate the amount

of Environmental Compensation and obtain necessary approvals.

laa
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10. Legal action against the SPV (CETP 15 MLD, Bahadur Ke Road, Ludhiana) and its Directors
(M/s Bahadur Ke Textile & Knitwear Association (SPV) as well as CETP operator be initiated

in the Competent Court of Jurisdiction.

The SPV has not complied with the decisions of the hearing mentioned above from
seral ne.d to senal no. 06 as the SPV has neither submitted any proposal to adopt ZLD nor

submitted bank guarantee of remaining amount after deduction of the EC

The CETP of capacity 15 MLD installed at Bahadurke Road, Ludhiana for the
reatment of effluent generated from the dyeing industries of Bahadurke cluster is fully
operational since July 2020 and CETP is being regularly monitored by the Board on monthly basis.
The CETP has failed to achieve the stringent discharge standards prescribed by the Board for the

CETP since its commissioning.

The SPV had applied for renewal of consent to operate under Water (Prevention
and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 and
Cordingly, CETP 15 MLD was visited by officer of the Board on 11.04.2024 and it was observed

as under:

L CEIP was in operation for the treatment of effluent generated from the member dyeing

industries, DAF was also in line and operational.

CETP had recently added 03 new sludge de-watering machines alongwith 02 existing slud o
centrifuge pumps and these newly installed 03 machines were in operation and existing 02

were in standby mode.

3. The recently added 01 wood fired boiler of capacity O1TPH with cyclone separator as an
APCD zlongwith steam paddler drier was also in operation.
4 Luning visit effluent was collected and sent to the Board's lab for analysis, as per the analysi

report CETP is achieving the discharge standards prescribed by the MoEF&CC except one
parameter i.e. TDS but it has failed to achieve stringent discharge standards prescribed by

the Board

2. CETP is complying with the provisions of the Air (Prevention & Control of Pollution) Act

1981

Ihe SPV has failed to comply with the decisions taken during the personal hearing
dated 16.06.2023 and Lo achieve stringent effluent discharge standards. Thus, the SPV was found

violating the provisions of the Water (Prevention & Control of Pollution) Act, 1974.

the SPV was granted Snvironmental Clearance vide MOEF&CC letter dated
08 12.2014 for the establishment of CETP based on Zero Liquid Discharge (71 D). Thereafter a
follow up meeting of Appraisal Committee on CETP was held in the MoEF&CC on 03.03.2016 and
during the meeting it was decided that the SPV shall install CETP based on conventiona!

treatment method in 1st phase and may adopt ZLD in 2nd phase. Minutes of the said meeting
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were issued vide MoEF&CC letter dated 18.03.2016, but the SPV has not submitted any proposal
till date to adopt 2nd phase i.e. ZLD.

The SPV has filed appeals before the Appellate Authority-cum-Secratary to
Government of Punjab, Department of Science Technology and Environment against following

decisions of the Board:

1. Imposition of EC amounting to Rs. 01 crore to the SPV vide minutes ol meeting dated

08.10.2021.

2. Imposition of EC amounting to Rs. 77.625 Lacs to the SPV vide Board's no. 335 dated
4.10.2022

3. Against the decision of the Board to obtain Performance Bank Guarantee of Rs. 2.4 Crores

from the SPV.

However, above appeals filed by the SPV were decided and dismissed by the
Appellate Authority-cum-Secretary to Government of Punjab, Department of Science

Technology and Environment vide orders dated 20.05.2024.

Environmental Compensation (EC) amounting to Rs.1 crore has already been
deposited by the SPV and EC amounting to Rs.77.625 lacs has been recovered from the amount
of performance bank guarantee of Rs. 2.4 crore earlier submitted by the SPV. However, the SPV
has not submitted performance bank guarantee of remaining amount after deduction of the EC
amounting to Rs. 77.625 Lac by the Board i.e. (2,40,00000 - 77,62,500 = 1,62,37,500) till date

The appeal filed by the SPV against this BG has already been dismissed by the Appellate Authority
The SPV is not complying with the decisions of the Competent Authority.

Show cause notice for refusal of consent to operate under the Water (Prevention
& Control of Pollution) Act, 1974 was issued to the SPV with an opportunity of personal hearing
before the Chairman of the Board on 09.07.2024 postponed to 12.07.2024, postponed to
16.07.2024 and postponed to 23.07.2024. No one on behalf of SPV attended the hearing.
Considering the request of the SPV, the hearing was further postponed to 09.08.2024. However,

no one on behalf of SPV again attended the hearing on 09.08.2024.

Keeping in view the act and conduct of the SPV, it was observed that the SPV is
not serious about resolving the issues / violations reported on part of the CETP and 5PV is not
attending the hearing being afforded by the Board to avoid the implementation of the provision:
of Environmental Laws. After considering all the aspects of the case, the Chairman of the Boari

decided to proceed ex-parte and has taken the following decisions:

1. The consent to operate applied by the SPV under the Water (Prevention & Control of

Pollution) Act, 1974 be refused as ex-parte decision.

2. Notice to issue directions u/s 33-A of the Water Act, 1974 to take measures to control

the pollution generated by the CETP, which may include taking legal action against the

. 360
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responsible persons of the SPV, to stop the transaction of the bank account of SPV with
immediate effect, to impose the appropriate Environmental Compensation based on
polluter pays principle and to upgrade the existing CETP to the ZLD, be issued to the 5PV

alongwith an apportunity of personal hearing before the Chairman of the Board.

The proceedings were conveyed to the SPV vide Board’s letter no. 5336-37 dated

29.08.2024

In compliance to the decisions of hearing the consent to operate under the Water

{Prevention & Control of Pollution) Act, 1974 was refused vide no. CTOW/Renewal/LDH3/2024/

25302219 dated 30.08.2024.

In compliance of directions of the Central Monitoring Committee (CMC), CPCB has

carried out inspection and monitoring of the Buddha Nallah and River Sutlej on 02.04.2024. The

CPCB has also carried out inspection of 04 CETPS located at Ludhiana on 22.04.2024 and issued

directions u/s 18(1)(b) of the Water (Prevention and Control of Pollution) Act, 1974 regarding

non-compliance of four CETPs of Ludhiana. The CETP of capacity 15 MLD was visited by the team

of CPCH and following observations were made:

1.

[59)

Curing the visit on 22.04.2024, the CETP was found operational with the flow rate of
11.26 MLD. The CETP receives effluent through dedicated underground pipeline and the
treatment is based on Sequential Batch Reactor (SBR) technology. It was informed that
the CETP is discharging the treated effluent into Buddha Nallah (which meets River
Sutley) through underground pipeline from the CETP. However, as per EC issued by
MoEr&CC on 08.12.2014, the CETP is required to establish a Zero Liquid Discharge
system.

The consent under the Air Act, 1981 is valid upto 31.03.2025 for the operation of 15 MLD
CLTP. However, the consent under the Water Act, 1974 was valid till 04.01.2023 and the
Authorization under the Hazardous and Other Wastes (Management & Transboundary
Vievement) Rules, 2016 was valid till 04.10.2022 for which the CETP has applied for

renewal to PPCB.

Buring visit, it was informed to the team that 36 Dyeing/Printing/washing units had

obtained membership from CETP and connected to the CETF.

Grab samples were collected from the CETP during monitoring. The analysis results of
sumple collected from CLTP outlet reveals thats E OD: 243 mg/l (Standard: 30 mg/l},
COD: 587 mg/l (Standard: 250 mg/l), Chloride: 1904 mg/l (Standard: 1000 mg/l) and
Sulphide: 16 mg/! (Standard: 2 mg/l) exceeds the notified effluent discharge standards

for CETP. Remaining monitored parameters were found within the prescribed standards

Further, the grab samples were cellected from the Sequential Batch Reactol (SBR) tank
for MLSS & MLVSS. The sample analysis results reveals that the concentration of M1 S5

2639 mg/l (Designed value: 4840 mg/l) and concentration MLVSS: 1179 mg/l {Designerd
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value: 3872 mg/l) are less than the designed values, which indicates the poor operation

of the SBR.

6. The CETP has installed Online Continuous Effluent Monitoring System (OCEMS) at the
final outlet of treated effluent for the parameters pH, TSS, COD, BOD with connectivity
to PPCB & CPCB servers. During the visit, the OCEMS was found operational and variation
in OCEMS reading compared with the monitored results was also reported which

indicates the improper working / validation / calibration of OCEMS system

7. During the visit, it was observed that the CETP has provided sludge storage facility and
obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro Engineers
Limited) for disposal of sludge. The CETP had disposed 602.685 MT Sludge during the
period of 02.04.2023 to 31.03.2024, through TSDF.

The SPV is violating the provisions of the Water (Prevention & Control of Pollution)

Act, 1974,

Environmental Engineer, Zonal Office-2, Ludhiana brought out that in light of

deficiencies as observed by CPCB in operation of the CETPs of Ludhiana installed for dyeing units

on its visit on 22.04.2024, the Central Pcliution Control Board has issued directions u/s 18/1(b)

of the Water (Prevention & Control of Pollution) Act, 1974 vide letter dated 12.08.2024 to take

appropriate action including imposing Environmental Compensation and to ensure that the CETP

is operated ensuring:

d)

f)

Operation/ augmentation of the treatment system, appropriately, so as to meet the
prescribed dischérge standards and to comply with the disposal condition mentioned in the
Environmental Clearance by MoEF&CC dated 03.05.2013 and 08.12.2014 in the aforesaid 40
MLD, 50 MLD & 15 MLD CETPs. Further, to stop discharging of treated effluent into Buddha
Nallah from 50 MLD, 40 MLD & 15 MLD CETPs.

With valid consent under the Water Act, 1974/ Authorization under the Hazardous and Other
Wastes (Management & Transboundary Movement) Rules, 2016 form PPCB and comply with

all the conditions mentioned thereof.

Undertaking regular calibration, maintenance and validation of the OCEMS analysers as per
standard operating procedures/recommendations of the suppliers, so as to ensure

generation of continuous & reliable data.

Punjab Pollution Control Board was further directed by Central Pollution Control

Board as under:

.

To prescribe disposal condition to respective CETPs in accordance with the Environmental

Clearance by MoEF&CC dated 03.05.2013 & 08.12.2014.

To prescribe inlet standards for CETP in accordance to the CETP notification dated

01.01.2016.

362
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fo regularly undertake verification of member industries of the CETP for ensuring proper
operation of PETP/ETP by individual member industry,

Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)

Act, 1974 as amended in 1988 was issued to the SPV with an opportunity of personal hearing

hefore Chairman of the Board on 13.09.2024 postponed to 18.09.2024.

Sh. Lalit Jain, Director of the SPV (CETP of 15 MLD) alongwith Sh. LK. Kapila
Advocate, Hon'ble Supreme Court of India attended the hearing and submitted a written reply
which was taken on record. The representatives stated that although the EC was obtained by the
SPV for ZLD based treatment but later on the project was conceived on the SBR hased secondary
level treatment. The representatives further contended that other two CETPs of 40 MLD & 50
MLD capacity were duly sanctioned without any condition / requirement for ZLD level treatment.
Regarding the submission of Bank Guarantee as per decision of personal hearing afforded to the
SPV by Chairman of the Board on 16.06.2023, the representatives informed that the SPV has
chalienged the said decisiovn by way of filing appeal before the Appellate Authority and the
decision 1s pending, The representatives disagreed with the technical observations as reported
by the CPCE and did nat find the same acceptable to the SPV and insisted not to penalize the SPV
onthe basis of the said report. The representatives further informea that the SPV has applied for
Wlaming the consent to operate under the Water (Prevention & Control of Pollution) Act, 194
with the Board.
Ouring hearing, it was observed by the Competent Authority that the SPV ha§ been
onstantly pursued by the Board to submit proposal for upgradation of the CETP to 7LD
technolegy in consonance with the EC conditions and thus not to discharge its effluent into the
Buddha Nalloh However, the SPV has not taken any step in this direction. The Ludhiana city ha:
neen declared as critically polluted area due to various reasons and one of the reasons is the
ictivities af the industrial units in violation of the environmental norms. Though the Board has
imposed LT and performance Bank Guarantee but the SPV is still violating the provisions of thi

Water (Frevention and Control of Pollution) Act, 1974.

The representatives of the SPV could not give any satisfactory reply to the
observations raised during the hearing

After detailed deliberations and hearing the representatives of SPV, officers of the
Board and taking into consideration various factors including the seriousness of the issue, the
“hairman of the Board observed that the objective to restrain the discharge of effluent into
Budha Natiah cannot be achieved except with the issuance of directions. It is a fit case to invoke
the provisions of section 33-A of the Water (Prevention and Control of Pollution) Act, 1974 for
setance of suitable directions to the SPV operating the CETP of 15 MLD capacity at Bahadurke
Road, tudhiana. Hence, the Chairman of the Board in exercise of the powers conferred wi< 33-A

of the water (Prevention and Control of Pollution) Act, 1974 decided to issue the follow ¢

girections to the SPV of CETP of 15 MLD capacity:
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1. The 5PV shall ensure that the operation / augmentation of treatment system of CL1P &
apprapriately made, so as to meet with the prescribed discharge standards and to comph
with the disposal conditions mentioned in the Environmental Clearance granted by e

Ministry of Environment, Forest and Climate Change dated 08.12.2014.

2. The SPV shall immediately stop the discharge of effluent from the CETP of 15 MLD capacity

into Buddha Nallah or any other surface water body.

Apart from the issuance of directions u/s 33-A of the Water (Prevention and Control of Pollution)
Act, 1974 to the SPV of 15 MLD CETP the concerned Environmental Engineer of Regional Office
!, Ludhiana may also be directed by making endorsement of the above order to carrv oul the

follewing actions:

a. To calculate the Environmental Compensation since the start of CETP considering
continued violations being committed by the SPV by way of discharging its effluent
into the Budha Nallah in violation of the conditions of Environmental Clearance
granted by the Ministry of Environment, Forest and Climate Change by adjusting the
period / amount of the EC already imposed by the Board and deposited by the SPV

b. To process the consent application of the SPV pending with the Board, immediately
on merits.

To personally ensure the compliance of above said decisions and submit report
with recommendations without any delay.
You are, therefore, requested to comply with the decisions of the personai hearng

within stipulated period and submit compliance report to the Beard.

Ll et
For anﬁ%ﬁ%f

01( Punjab Pollution Control Board
Endst. No...580.0....... Dated 19.55:1009&‘1

A copy of the above is forwarded to the Member Secretary, Central Polluticn
Control Board, Parivesh Bhawan, New Arjun Nagar, Delhi- 110032 for kind information &

necessary action, please.
\
For anc méﬁ‘sﬁz!
b{ Punjab Pollution Control Boara
Endst. Noggpl Dated . .YTOQ’:%Y

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office-3, Ludhiana for information & necessary action.
w
For and on Behalf 3(
Punjab Pollution Control Board
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And whereas, earlier, the SPV, BKTKA was given personal hearing before the
Chairman of the Board on 16.06.2023 u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974
asamendedin 1988 for non-achievement of effluent discharge standards at final outlet of CETP-15
MLD. Wherein it was decided that:
1. SPV shall submit a time bound proposal for up-gradation and augmentation of the CETP along
with PERT Chart so as to achieve the prescribed standards as well as the standardsas mentioned
b in the DPR appraised at the time of approval of financial aid received from.the Government for
/" this CETP, within 30 days.
2. SPV shall submit a time bound proposal for 2nd Phase of up-gradation of CETP to ZLD along with
PERT Chart as per the condition of Environmental Clearance granted by MoEF&CC, within 30

days.
SPV shall take all necessary measures to reduce the concentration of various pollutants at source

including pretreatment in the member units wherever required so as to meet with inlet
standards of DR at CETP and issue necessary directions to this effect to the member units.

Till the up-gradation of CETP, SPV shall operate the existing CETP with best of its ability,
adequately and efficiently so as to achieve the prescribed standards.

5. SPV shall also work on the removal of colour at the final outlet of the CETP to achieve thedesi '
Environineptai Engineer

standards as well as to the visual satisfaction. \ : o
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ECi.e. (2,40,00000 - 77,62,500 = 1,62,37,500) of Rs. 1,62,37,500/-, within lsi’iiays.
/. SPV shall get installed SCADA enabled flow meters with all the member qﬁits at intake supply
{submersible pumps / MC supply / other sources) having connectivity with the Online
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1 _CETP vi/as in operation for the treatment of effluent generated from the member dvei
industries. DAF was also in line and operational. i

CETP had recently added 03 new sludge de-watering machines alongwith 02 existing sludge

gu

The recently added 01 wood fired boiler of capacity 01TPH with cyclone separator as an APCD
alongwith steam paddler drier was also in operation.
During visit effluent was collected and dent to the Board's lab for analysis, as per the analysis
report CETP is achieving the discharge standards prescribed by the MoEF&CC except one
parameter i.e. TDS but it is failed to achieve stringent discharge standards prescribed by tne
Board.
5. CETP is complying with the provisions of the Air (Prevention & Control of Pollution) Act, 1981.
And whereas, the SPV was failed to comply with the decisions taken during the
p‘l‘xonal hearing dated 16.06.2023 and to achieve stringent effluent discharge standards. Thus, the
SpV was found violating the provisions of the Water (Prevention & Control of Pollution) Act, 1974.
And whereas, the SPV was granted Environmental Clearance vide MOEF&CC letter |
dated 08.12.2014 for the establishment of CETP based on Zero Liquid Discharge (2LD). Thereafter .
follow up meeting of Appraisal Committee on CETP was held in the MoEF&CC on 03.03.2016 and
during the meeting it was decided that the SPV shall install CETP based on conventional treatme ‘
method in 1st phase and may adopt ZLD in 2nd phase. Minutes of the said meeting were issued vide
MoEF&CC letter dated 18.03.2016. But, SPV has not submitted any proposal tilldate to adopt 2ng
phase i.e. ZLD. Environif

PR

decisionsof the Board:

L3

1. Imposition of EC of amount Rs. 01 crore to the SPV vide minutes of meeting dated 08.10.2
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of EC of am
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3. Against the decision of the QRS. 77.625 Lacs to the SPV vige Board's no 335 dated 4.10 2022
the Spy. 03rd 1o obtzin Performance Bank Guarantee of Rs. 2.4 Crores from

And whereas, how
) ’ ever, ;
Authority vide orders dated 20,05 ;eozaabove SRR s ity e Appeltiy |

bt b Y e e et

bank guarantee of Rs. 2.4 crore earlier sub S A T

performance bank guarantee of remaini o SO [ B e e e AN

77,62,500 = 1,62,37,500) till date and no:vni am‘)'“f("‘ St .t'he bl o

dismissed by the Appeliate S ppeal filed by the SPV against™this BG has already been
Authority. And whereas, the spy was not complying with the decisions of the Competent
(Prevention & :;'i:::’z;e::}lz’:;:)czuse notice for're!usal of consent to operate under the Water
hearing before b o i c: 1974 was issued to SPV with an opportunity of personal
16.07.2024 and sl s o‘;azfozzn 09.07.2024 poslpoT\ed to 12.07.2024, postponeq to
Considering the ookl ke SPV- U; : ; .No one from the side of SPV attended the hearing.
one from the side of SPV attended t'h ; ef”"@ M o e it oy
e hearing on 09.08.2024.
ViOIanonsrepor:r;dov:hereas, 'it was‘observed that the SPV is not serious about resolving the issues /
part of it and is not attending the hearing being afforded to it by the Board.
And whereas, it was decided by the Chairman of the Board decided as under:

1. The consent to operate applied by the SPV under the Water (Prevention & Control of Pollution)
Act, 1974 be refused as ex-parte decision.

2. Notice to issue directions u/s 33-A of the Water Act, 1974 to take measures to control the
pollution generated by the CETP, which may include taking legal action against the responsible
persons of the SPV, to stop the transaction of the bank account of SPV with immediate effect,
toimpose the appropriate Environmental Compensation based on polluterpays principle and to
upgrade the existing CETP to the ZLD, be issued to the SPV alongwith anopportunity of personal

hearing before the Chairman of the Board.
And whereas, the proceedings were conveyed to the SPV vide Board's letter no.

5336-37 dated 29.08.2024.
And whereas, consent to operate under the Water (Prevention & Control of
Pollution) Act, 1974 was refused vide no. CTOW/Renewal/LDH3/2024/25302219 dated 30.08.2024.
Nj,. And whereas, in compliance of directions of the Central Monitoring Committee
(CMg), CPCB has carried out inspection and monitoring of the Buddha Nallah and River Sutlej on
02.04.2024. The CPCB has also carried out inspection of 04 CETPS located at Ludhiana on 22.04.2024
and issued directions u/s 18(1)(b) of the Water (Prevention and Control of Pollution) Act, 1974
regarding non-compliance of four CETPs of Ludhiana. The CETP of capacity 15 MLD was visited by

the team of CPCB and following observations were made:
1. During the visit on 22.04.2024, the CETP was found operational with the flow rate of 11.26 MLD.
The CETP receives effluent through dedicated underground pipeline and the treatment is based

tch Reactor (SBR) technology. It was informed that the CETP is discharging the

on Sequential Ba
treated effluent into Buddha Nallah (which meets River Sutlej) through underground pipeline

from the CETP. However, as per EC issued by MoEF&CC on 08.12.2014, the CETP is required to

establish a Zero Liquid Discharge system.
The consent under the Air Act, 1981 is valid upto 31.03.2025 for the operation of 15 MLD CETP.

2
However, the consent under the Water Act, 1974 was valid till 04.01.2023 and the Authorization ﬁ

under the Hazardous and Other Wastes (Management & Transboundary Movement) Ruies,
Enviromnentai Engineer

2016 was valid till 04.10.2022 for which the CETP has applied for renewal to PPCB. ) :
During visit, it was informed to the team that 36 Dyeing/Printing/washing units had &ﬂWOIIuNon Control Bgar
Regional Office-111, Ludhiana

membership from CETP and connected to the CETP.
-~ -amnlac were collected from the CETP during monitoring. The analysis results of sample



(standard: 30 mg/l), COD: 587 mg/|

: /!
42 goD: 243 mgd' 1000 me/!) and Sulphide: 16 mg/|

coliected from CETP oviiet FES dard:
; mg/t (512"
(standard: 250 mg/!). Chloride: 199;‘ dge/(ﬂu(‘“‘ discharge standards for CETP. Remmnmg
tifie it

(Standard: 2 mg/!) exceeds the no ‘prescand standards.
re were e Sequential Batch Reactor (SBR) tank for Mg

were (9 *CLE g
the concentration of MLSS:
t LSS: 2639 mgy

- Ay lysis results (eveals tha '
& MLVSS. The & d concenlralion MLVSS: 1179 mg/! (Designed value: 3872 me/)

{Designed value: 4184}0 mg/l) '3“( . indicates the poor operation of the SBR.

a're lossTtPhT::l::::l;ﬂ;“g’::?nz Vc'ontinuous gffluent Monitoring System (OCEMS) at the fins
leo(r:Eof lreratcd offiuent for the parameters pH, TSS, CQD, BOP with connectivity to ppcg %
ring the visit, the OCEMS was found operational and variation in OCEMs
h the monitored results was also reported which indicates the improper
gation / calibration of OCEMS system.

it was observed that the CETP has provided sludge storage facility and chiaings
/s Re-sustainability Limited (M/s Ramky Enviro Engineers Limiteq) f-
£TP had disposed 602.685 MT Sludge during the period of 02_04‘2020;

monitored paramele
grab camples
nle ana

outl
CPCB servers Du
reading compared wit
working / vali
7. Curing the vis!
membership from M
disposal of sludge. The C

1o 31 03.2024, through TSDF.
And whereas, the SPV is violating the provisions of the Water (Prevention & ¢
ontrgi

of Pollution} Act, 1974.

And whereas, the matter has been considered by the Competent Authority ang j;
been decided to issue notice u/s 33-A of the Water (Prevention & Control of Pollution) Act 19l7zthd.s
smended in 1988 to the SPV with an opportunity of personal hearing before the Chairma'n of as
Goard and it has been proposed to issue the directions which may include taking legal action 3 a‘(he
the responsible persons of the SPV, to stop the transaction of the bank account of Spvg ‘:;:
. mmediate effect, to impose the appropriate Environmental Compensation based on poliuter o

principle and to upgrade the existing CETP to the ZLD.
As such, you are, hereby, given an opportuni
proposed actions before the Chairman of the Board on ]3

Vatavaran Bhawan, Punjab Pollution Control Board, Nabha Road, Head Office, Patiala, failing which
on deemed fit in the matter will be taken without

For and on behalf of
Chairman, Punjab Pollution Control Board JJ

Endst. No. 551’25, 5 Dated &9,;28’&‘{- !
nvironmental Engineer, Punjab Pollutien

A copy of the above is forwarded to the E St
i ice- i i ation & necessary action. He i requestes:
Control Board, Regional Office-3, Ludhiana for informat ry ppaie

inform the SPV regarding date and time of personal hearing and ensure the p

representative of SPV during the hearing. £
L3
For anm f of

on Control Board

to file objections, if any, on the
9.2024 at 11:00 AM in his office at |

the proposed action shall be taken or any other acti
any further notice/ opportunity.

Chairman, Punjab polluti

Environimentai Engineer

Punjab Pollution Control Bgar
Regional Office-1l. Ludhiana
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>
For and on behalf of
Chaarman Punjab Pollution Control Board

Dated l&lﬂﬂ/@‘f

orwa ed tc the Environmental Engineer, Punjab Pollution
! ud iiana for information & to inform the SPV through e-mail and

pt) regarding date and time of personal hearing and
SPV ffunng the hearing.

i

For and on behalf of
_ ‘Chairman, Punjab Pollution Control Bnaz'd

.
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